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17.9.03 Four weeks time allowédffor filing
written statement on the prayer of
Mr A.peb Roy,learned Sr.C.G.S.C.
List on 31.10.,03 for orders.
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P9
31.10,2003 On the prayer of Mr., A, Deb Roy,

learned Sr. C.G.S.C. for the Respondents
further four weeks time is allowed to
the respondents to file written statem-
ent, . List on 4,12.2003 for orders,
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Panigrahi, vice-=Chairman.
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dan, Member (A).
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IN TAJE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.154 of 2003
Date of decision: This the 31lst day of March 2004

The Hon'ble Shri Kuldip Singh, Judicial Member

The Hon'ble Shri K.V. Prahladan, Administrative Member

Shri Narendra Singh Rathore

S/o Late Sriram Singh Rathore,

Hindi Officer (since repatriated)

H2ad Quarter, Inspector General (North), ,
Assam Rifles, C/o 99 APO. . «..s...Applicant
By Advocates Dr (Mrs) M. Pathak,

Mr D. Boruah.and Mr J. Das.

= versus -

l. Union of India, represented by the
Secretary, Government of India,
Ministry of Home Affairs,

New Delhi.

2. The Director General,

Assam Rifles,
Shillong.

3. The Inspector General,
Assam Rifles (North),
C/o0 99 APO. _

4. The D.I.G., Assam Rifles,

Assam Rifles Training Centre & School,
Dimapur, Nagaland. ......Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

O R D E R (ORAL)

KULDIP'SINGH,-JUDICIALAMEMBER

The appllcant joined the Assam - leles oh

,,/ :; /r X _:,_,,‘,' . - R S e -~ 7

3-.12 1979 as LNK/Wther from~where he was promoted as
Hindi Translator, ‘Grade TII on 7.7.1988 on députaEiOh
basis. Thereaftervthe applicanf was again promoted as
‘Hindi Translator Grade I on 29.6.l§99. While he was |
serving as such a post of Hindi Officer fell &acant in

the establishment of the respondents and the respondents

for



issﬁed an advertisement for filling up of the post of
Hindi Officer on deputation basis for a period of three
years. The'applicant applied for the pdst. He was found
suitable for the post and accordingly he was appointed as
Hindi Officer on deputation basis for a period of three
years. Whiie-the applicant was cotinuing on deputation[
Recruitment Rules for the post of Hindi Officer was
promulgated affesh and according tb the fresh Recruitmentu'
Rules the post of Hinai Translator Grade I had become a
feeder cadre for promotion to.the post of HIndi Officer.
Since the applicant was in the feeder cadre ahd in.the
direct line of promotion to the post of Hindi Officer -as
per the:fresh.ﬁ.ﬁecruitment,,pRules, ~he _“Cduld; not ‘be
considered for deputationvand.therefore'the respondents
repatriated him back to the post of Hindi Translator
Grade I. Meanwhile, the | applicaﬁt had submitted
several répresentations for being retained in the post of
Hindi Officer on deputation and also a representatidn for
his non-consideration for promotion to the post of Hindi

Officer;

2. The representatidns of the applicant have not
bzen disposed of because of the fact that the matter was
subjudiced. In view of this the applicant now wants to
withdraw the O.A. and wants that his representations
should be disposed of. We allow the appiicant to.withdraw
the O.A. afjmatthe same time direct the respondents to

. AS Ja
dispose of &the representation by a reasoned and speaking

- order. However, the applicant may file a fresh.

representation including all the developments that have

.takeN.eeeeee
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taken place. The fresh representation should be filed.
zithin a period of one month and.the representation shall
b~ ' ' .
¢ disposed of by the respondents by a reasoned and
ﬁwuL Mwaﬂﬂtﬁ/f
speaking order within a period of fguE=wyeeks from the

date of receipt of the representation.

3. The.appli¢ation is disposed of. No order as to

costs.

( K. V. PRAHLADAN ) ' o ( KULDIP”SINGH )

. ADMINISTRATIVE MEMBER . - , JUDICIAL MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIB
GUWAHATI BENCH AT GUWAHATI

O.A. No. ( QL( 12003

.......... Applicant
-versus-
Union of India & others
......... Respondents
INDEX

SINo. Annexure Particulars Page
1 — Application - 1410
2 — Verification " 11

3 AnnexureA  Advertisement for the post of Hindi Officer dated 24.8.1999 12-18
4 Annexure B Appointment as Hindi Officer vide dated 29.6.2000 19-20
5 AnnexureD  Representation dated 11.3.2003 - 21

6 AnnexureE  Recommendation dated 11.4.2003 22

7 Annexure P Forwarding letter dated 16.4.2003 23

8 Aunexure G Representation dated 14.6.2003 24

9 AmnexureH  Recommendation letter dated 16.6.2003 25

10 Annexure]  Forwarding letter 26

11 Annexure Impugned order S No. 3271 dated 27.6.2003 27

12 Annexure K Movement order dated 28.6.2003 - 28

Filed by:
(D. Baruah)
Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

. Date

O.A. No. - 12003

-versus-

Union of India & others

......... Respondents

SYNOPSIS OF THE CASE

Particulars

31.12.1979 Joined in service of Assam Rifles as LNK/Writer

1.6.1985

7.7.1988

29.6.1999

24.8.1999

13.6.2000

29.6.2000

Applicant appointed as Hindi Teacher in Assam

€S

Considering the meritorious service of the
applicant he was appointed as Hindi Translator
Grade 11

The applicant is promoted as Hindi Translator
Gr. 1

Advertisement published inviting application for

the post of Hindi Officer

UPSC selected the applicant for appointment as
Hindi Officer

Applicant appointed as Hindi Officer on
Transfer on Deputation basis — the terms and
conditions for such appointment was to be
regulated under the provision of Govt. of India
O.M. No. 2/29/91-Este(Pay.I1) dated 5.1.1994
and O:M. No. AB.14017/71/89/Est(RR) dated
3.10.1989

Annexure/

Page
3
3

Annexure A/12

Annexure B/19



-

11.4.2003

16.4.2003

14.6.2003

16.6.2003

27.6.2003

28.6.2003

Representation for regularization/ absorption/
extension of service as Hindi Officer submitted
by the applicant to the respondents with due
recommendation of the competent authority

Representation forwarded to the higher authority
by the competent authority

Second representation for regularization/
absorption/ extension of service as Hindi Officer
submitted with recommendation of the
competent authority

Representation forwarded to the appropriate
authority for consideration

The applicant reverted for the post of Hindi
Officer to the post of Hindi Translator Grade I
without disposing/ considering the
representations submitted by the applicant

The applicant is struck-off from the strength of
the establishment and order of movement issued
— being aggrieved at the illegal and arbitrary
action of the respondents, this instant
application has been filed in this Hon’ble
Tribunal for setting aside the impugned orders
in Annexure ] & K and for the other reliefs

Filed by:

(D. Baruah)
Advocate

O

Annexure D &
E/21, 22

Annexure F/23

Annexure

G&H/ 24, 25

Annexure I/ 26

Annexure J/ 27

Annexure K/ 28
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH AT GUWAHATI ¥
a.
- H-
o«
(AN APPLICATION UNDER SECTION 19 OF THE ‘_.-?, .
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985) I :g.
s 3
-
ORIGINAL APPLICATION NO. /54 OF 2003 “ F

BETWEEN

Sri Narendra Singh Rathore, |

Son of Late Sriram Singh Rathore,
Hindi Officer (since repatriated),
Head Quarter, Inspector General
(North), Assam Rifles,

C/0.99 APO

... Applicant
-versus-

1. Union of India _
Represented by the Secretary, Govt of
India, Ministry of Home Affairs,

New Delhi.

2. The Director General, Assam Rifles,
Shillong - 793011.

3. The Inspector General, Assam Rifles
(North), C/0.99 APO.

S
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4. The D.I.G Assam Rifles
Assam Rifles Training Center &
School, Dimapur, Nagaland.

... Respondents

DETAILS OF THE APPLICATION

(b)

PARTICULARS OF THE ORDER AGAINST WHICH THE -
APPLICATIONIS MADE:

This application is made against the Telegraphic message SRL. No.
285153 without any date issued by the Respondent No.2 thereby

~ directing the authorities to revert back the applicant form the post

of Hindi Officer to the post of Hindi Translator, Grade I with effect
from 29 June (forenoon) 2003 and to give effect of the said order
immediately to be followed by notification from the Directorate of
Director General, Assam Rifles (as in Annexure- D.

The order of movement issued by the Head Quarter, Inspéctor
General, . Assam Rifles (North) C/o. 99 APO vide No.
V1.101/Est/203/ dated 20 June 2003 with a copy to the applicant.
By the said order of movement the applicant has been directed to
proceed to the Assam Rifle Training Centre & School on posting as
Hindi Translator, Grade I and struck-off strength with effect from
29 June 2003 (as in Annexure- K). |

JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of the instant
application is within the jurisdiction of this Hon’ble Tribunal.
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4.1

4.2

LIMITATION:

The applicant further declares that the subject matter of the
application is within the period of limitation prescribed under the
Section 21 of the Central Administrative Tribunal Act, 1985.

FACTS OF THE CASE:

That the applicant is the citizen of India and a permanent resident
of Village and P.O. Kaila, District- Etah (Bihar) and at present is
working as Hindi Officer (since reverted) in the Head Quarter,
Inspector General, Assam Rifles (North) C/o0. 99 APO and as such,
he is entitled to all the rights, privileges and protection guaranteed
under the Constitution of India and the other laws framed

thereunder. The applicant is a civilian employee.

That the applicant joined the service in the Assam Rifles as LNK/
Writer on 31.12.1979. Thereafter he was appointed as Hindi Teacher
in Assam Rifles on 1.6.1985. Considering the meritorious service of
the applicant, the respondents appointed the applicant as Hindi
Translator, Grade II w.ef. 7.7.1988 on deputation—basis.' The
applicant was the again promoted as Hindi Translator, Grade I on
29.6.1999. While the applicant was discharging his duties sincerely
to the satisfaction of the respondents and without any blemish, a
post of Hindi Officer felt vacant in the establishment of the
respondents. The Respondents brought out an advertisement vide
No. A/1-A/25/Part-11/ datec% 24.8.1999. The said advertisement
was widely circulated. The Applicant being eligible on fulfillment
of the required terms and condition of the said advertisement for
appointment as Hindi Officer, applied for the said post. According
to the terms of Office Memorandum No. AB.14017/71/89-Estt.(RR)
dated 3.10.1989 issued by the Ministry of personnel, Public
Grievances and Pension, Department of Personnel and Training,
New Delhi, the recruitment in the nature of composite method the

selection is to be made only by the Union Public service
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Commission (UPSC). In the instant case, the applicant was selected
by the UPSC for appointment as Hindi Officer vide their letter No.
F.No.3/24(3)/2000-ADT-3 dated 13.6.2000 and the same was
communicated to the respondents. The respondents accordingly
issued the order No. A/1-A/ 25/ Part-11/285 dated 29.6.2000 and
thereby appointed the applicant as Hindi Officer on transfer on
deputation basis in the scale of pay of Rs. 6,500-200-10,500/- per
month with other allowances from the forenoon of 29 June 2000. By
the said order it was also stated that the period of deputation shall
be for three years. It was also categorically stated that the terms
and conditions of deputation would be regulated in accordance
with the Government of India, Ministry of Personnel, Public
Grievances and Pensions (Department of Personnel and Training),
New Delhi as in OM. No. 2/29/91-Estt(Pay.ll) dated 5.1.1994. The
applicant resumed his duties w.e.f. 29.6.2000 as Hindi Officer. The
applicant craves the leave of this Hon'ble Tribunal to allow the
applicant to rely upon and produce the copies of the aforesaid O.M.
dated3.10.89 and 5.1.94 at the time of hearing of the application.

The copies of the Advertisement dated

2481999, appointment lénter dared o

v 1842000, order dated 29.6.2000 are annexed
hereto as Annexure A, B & @ respectively.

) o

That the applicant while serving as Hindi Officer and before
completion of the period of deputation, made a representation to
the competent authority vide his letter dated 11.3.2003 for
regularizing his appointment as Hindi Officer. The applicant relied
upon the terms of deputation as a regular promotion as provided in
para 7 of the Government of India, Department of Personnel and
Training Office Memorandum No. AB. 14017/71/89/Est(RR) dated
3.10.1989. The applicant also made a prayer for regularization/
extension as Hindi Officer in terms of the Government of India,
Ministry of Personnel and Training O.M. No. 2/29/91-Estt.(Pay.II)
dated 5.1.1994 in public interest. The applicant craves the leave of
this Hon’ble Tribunal to allow him to rely upon and to produce the
copy of the said O.M. dated 5.1.1994 at the time of hearing of the
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A
5 \7
case. The said representation was duly recommended by the
competent authority on 11.4.2003 and the said representation was
sent to the competent authority for necessary consideration on the

basis of recommendation. This was done vide letter No.
1.120/ A /2003 /0621 dated 16.4.2003.

The copies of the said representation and the
recommendation dated 11.4.2003 and the
forwarding letter dated 16.4.2003 are
annexed hereto as Annexure- D, E & F
respectively.

That the respondents failed to respond to the aforesaid
representation made by the applicant and kept pending the matter
without assigning any reason. Considering the silence maintained
by the respondents, the applicant made another representation on
14.6.2003 and thereby prayed to the authorities to regularize his
appointment as Hindi Officer. The said second representation dated
14.6.2003 has also been strongly recommended the case of the
applicant by the competent authority for regularization as Hindi
Officer. The said representation was also forwarded to the

respondent No.2 with recommendation for consideration vide letter
No. VI.104/Est/2003/1088 dated 16.6.2003.

The copies of the said representation dated
14.6.2003 and the recommendation and
forwarding letter-dated 16.6.2003 are
annexed as Annexure- G, H & I respectively.

That surprisingly enough, while the representations as stated above
were pending before the respondents for consideration under the
Rules, the respondents instead of regularizing/ absorbing or
extending the services of the applicant as Hindi Officer in the same
Department issued the impugned order thereby reverting/
repatriating him from the post of Hindi Officer to the post of Hindi
Translator Grade- 1, vide Telegraphic signal No. A 3271 (dated
27.6.2003) and the order of movement vide No. VI.101/Est/203/
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4.7

4.8

6 v
dated 28.6.2003. The said impugned orders are therefore violative
of the provision of rules of natural justice and also the recruitment
rules and other legal provisions as stated hereinabove and the same
are liable to be set aside and quashed.

The copies of the said impugned order in
signal No. A.3271 (dated 27.6.2003) and the
movement order dated 28.6.2003 are
annexed as the Annexure-J & K respectively.

That the applicant is a holder of Master Degree in Hindi and
English in addition to his degree in Law and B.Ed. Moreover his
long working experience at his credit in the department of the
respondents including in the post of Hindi Officer justifies his
claim for regularization as Hindi Officer under the respondents.

That the applicant is the only qualified and eligible employee in the
department to be promoted and regularized in the post of Hindi
Officer. As stated herein above, the applicant is deemed to have
been promoted to the post of Hindi Officer from his feeder grade of
Hindi Translator Grade- I.

That the old recruitment rules for appointment of Hindi Officer
provided that the appointment shall be made on deputation basis
failing which by direct recruitment. But according to the new
recruitment rules which has come into effect sometimes in the
month of June/July, 2001, provides that 67 % of the posts of Hindi
Officers shall be filled up by promotion failing which by deputation

~and the 33 % be filled up by deputation failing which direct

recruitment. The vacancy here in this case being only one, the post
is required to be filled up by promotion now. As applicant’s
appointment as Hindi Officer is deemed to have been made by
promotion duly selected by the UPSC, the applicant has acquired a
right to continue in the said post or to be regularized in the post.
The settled position of law relating to deputation and absorption is
that a deputationist has no right to seek absorption unless

law/rules provide for such absorption. In the instant case, there are
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4.10

4.11

4.12

5.1

7 X
law/rules for absorption/regularization and also for extension of
such period of deputation in the public interest. More particularly,
in this case ‘the applicant made representation for such
regularization/absorption or extension. Therefore, the impugned
orders are bad in law and are liable to be set aside and quashed.
The applicant craves the leave of this Hon'ble Tribunal to direct the
respondents to produce the copy of the New recruitment rules of
2001 as the applicant could not collect the same in spite of his

frantic effort and search.

That under the provisions of law and the facts and circumstances of
the case, the applicant has a legitimate expectation that he shall be
regularized as Hindi Officer or his services be extended till such
time when his services are regularized as provided under the

- regulating Office Memorandum dated 5.1.94 fixed by the

appointment letter.

That in any view of the facts of the case and the provisions of
service jurisprudence, the impugned orders are illegal, arbitrary
and the same are not tenable in law. Hence the same are liable to be

set aside and quashed.

That the applicant demanded juétice and administrative fair-play
which has been denied to him by the respondents.

That the application is made bonafide and for the ends of justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

For that the respondents erred in law and acted in violation of the
provisions of rules of natural justice while issued the impugned
orders No.A 3271 dated 27.6.2003 as telegraphic message and the
movement order dated 28.6.2003 without disposing of the
representations submitted by the applicant.
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5.6
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For that the respondents should have allow the applicant to
continue in the post of Hindi Officer as his appointment is deemed
to be appointment of promotion being duly selected by the UPSC
and in terms of the Govt. of India O.M. No.AB. 14017/71/89-Estt.
(RR) dated 3.10.89 and therefore the impugned orders are liable to

be set aside and quashed.

For that non-consideration of the representations submitted by the
applicant to the respondents and issuance of the impugned orders
are violative of the provisions of the Govt. of India O.M. No.
2/29/91-Estt. (Pay. II) dated 5.1.94 which is the regulatory
provision of the appointment of the applicant as Hindi Officer as
stipulated in the appointment letter itself.

For that the impugned orders of reversion/repatriation is illegal,
arbitrary and not tenable in law as the same are issued contrary to
the provisions of law/rules providing that the applicant be
promoted /regularized as Hindi Officer and / or his services be
extended till such time when his services are regularized/ or he is
absorbed as the Hindi Officer in the department.

For that the impugned orders are bad in law and can not sustain in
law as the same are derogatory to the cherished principles of rules

of legitimate expectation.

For that in any view of the matter and the provisions of law and the -
service jurisprudence, the impugned orders are liable to be set

aside and quashed.

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all the remedies
available to him and there is no alternative and efficacious remedy

available to him.
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the applicant further declares that he has not previously filed
any application, writ petition or suit regarding the grievances in
respect of which this application is made, before any court or any
other Bench of the Tribunal or any other authority nor any such
application or suit is pending before any of them. |

RELIEF SOUGHT FOR:

Under the facts and circumstances of the case, the applicant most
respectfully prays in this Hon’ble Court that the application be
admitted, records of the case be called for and notices be issued to
the respondents directing them so show cause as to why the relief
sought for should not be granted to the applicant as prayed for and
after hearing the parties and perusing the records including the
causes, if any shown be the respondents, Your Lordships would
also be pleased to set aside the impugned orders No. A 3271 dated
27.6.2003 (as in Annexure-]) and the movement order dated
28.6.2003 ( as in Annexure-K ) and direct the respondents :

To allow the applicant to continue as the Hindi Officer by
extending the period of deputation as provided by the Govt. Office
Memorandum till such time when he is regularized/ absorbed as
Hindi Officer as per provisions of new recruitment rules and the

provisions of law/rules;

To consider the case of the applicant by disposing of his
representations in the light of the new recruitment rules ( copy to
be produced by the respondents) and the provisions under the
Govt. of India O.M. No.AB. 14017/71/89-Estt. (RR) dated 2.10.89
read with the provisions laid down in the O.M. No. 2/29/91-Estt.
(Pay. II) dated 5.1.94 and the principles laid down by the Hon’ble
Supreme Court;
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10.

11.

12.

10 | o

To direct the respondent to not to abolish the post of Hindi Officer

in the establishment of the respondents in the public interest;
To pay the cost of the case; - »

And / or this Hon'ble Tribunal may pass such further or other
order thereby granting any other relief(s) to which the applicant is

found entitled to under the facts and circumstances of the case.

INTERIM ORDER PRAYED FOR:

Pending -disposal of the original application Your Lordships may
further be pleased to stay/suspend the operation of the impugned
orders dated 27.6.2003 (as in Annexure- J) and 28.6.2003 (as in
Annexure-K ) in the application or the said impugned orders may
be kept in abeyance till the returnable date of notice to the

respondents or hearing of the respondents or such retu gnable date.

The application is filed through Advocate.

PARTICULAR OF L.P.O. :

LP.O. NO. TG STESIH
Dateoflssu:e' o $-3-°3
[ssued ;F.tom : Gp O
Payable at : C, prarbott’

LIST OF ENCLOSURES:

As stated in the INDEX.

Verification ...

‘i
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VERIFICATION

I, Sri Narendra Singh Rathore, son of Late Sriram Singh Rathore, -
aged about 44 years, permanent resident of Village and P.O. Kaila,
District- Etah (Bihar), at present working as Hindi Officer (since

‘teverted) in the Head Quarter, Inspector General, Assam Rifles

(North) C/o. 99 APO, do hereby solemnly affirm and state that the
statements made in the application in paras,2, 3_¢,-/, L, -¢ bol1od 17,

are true to my knowledge and belief, those
made in para 4-2,4°3,¢4-4,1,°¢ — ~— ~-— being matter
of records, are true to my information derived therefrom and the
rest are my humble submission and legal advice. I have not

suppressed any material fact of the case.

And [ sign this verification on this F th day of July, 2003 at
Guwabhati. |

M%&n%&%ﬂe

Deponent



LR T

2 jﬁnp&mxrmm\-¢Q' Jw (JrQ)

Tele No. 705075 Bharat Sarkar
Govi: nf India
srih Mantralaya
Ministry of Home Affairs
. Mahanideshalaya Assam Rifles )
Directorate General Assam Rifles
Shillong=793011

A/1-B/25/Part-1T/ , 2/, Mg 99
Tu
1. Secretary Genera]

Lok Sabha Sectt/Rajya Sabha Sectt. ,New Delhi

2. The Secretary, '
President's Secretariat/V1ce—Presddent's Secretariat/
Plannineg Commission/Election Commission of India/Union
Public Service Comrission/Central Vigilance Commission,

3. Registrar(kdmm.) Supretir: Court of India,.

4. All Chief Secretaries State
Government.s, . ~

5. All Administrators
Union Territories !

6. AL Zentral Police Organisation

APPOINTMENT OF HIwpI OFFICER IN THE
QLREQ?QBQEE~§§NEBQHWA55A“MRIFLES
SHILLONG ON DEPUTATION BRETS

e e o e et st + e

- ¢ -
Sir, -

1. I am directed tn state that a vacancy of Hindi Offi-~er

“exlists in the Directorat Generaj Assam Rifles, Shillong in

the scale of pg 6SOO~200$10,500/wper month., It is proposed to-
fill up the above vazancy on deputation by a suitable Offi~er
under the Central or State Government .

2. The eligibilityucan%itimng and qualifications ete
prescribed for the post are a4s under o

(a) 1) Otficers under the “entral /State Government
holdineg analogous postk,
OR

(1i)  wien 3 YEArs service in posts in the scale
. of Rg 5000~8000/5500—9000 or equivalent,

OR

(13d) with » YEALR 360vice in posts in the scale
COf ks 4500—7000/5000-HOOU/~ Or equivalent and

P el 2/
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Lialson Officer C
. Det tssam Rifles

Room Nno 171 e
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- Mindstry of Home AfEajrs

(i) Le;per meant for all

Ministry s/Deptts af Govt

L Af India are enclosed for

despatch to; the doncemmed

'Ministrys/Deptts

.(ii).,petters meant for

i

DAVP (with- 15 - spare aopies)

1s also enzloesed. Please

pub11thlon.‘

" liaise with DAVP for early

— e A . a o
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i

10, Additinnagl dotails abour prasent
eip lLymant -
Please stane whather working under.

fa) . Central Covarnmen. .

——— o s e e a4

b)) state Coviornmant . . -

N b .

() Autmromcws'OLgnni:atimha .

o ——— i

() wovETnment. Undertak - g

s e mgan

(&) Universitiag

11, Arg you ir Revigaed Doale Pav>
IE yes, qive the dabh frem omier
the ravision took nlacs ang als~
indicate the nDreireviss) sealo

PREY. Sy

12, Totalsiimluments per montt now

drawn

13. Additiona] information,‘if any,hich
you weuld Like 6y mention in supnort
of vour suitability for the post.
Enclose a S@parate shaet, if the
BPACC 1S ANsuflician:,

14, Whether belongs to so/57 :

3

15, Remarks

Slomature of the
- - candidate
Date : , c o AAdreas

et o 0 1573 it et e A e et e ik s 44 b e

CERTI R ZATE

1. Certified_that'particulars‘furnished by Shri/Smti/

favEe baedn warified frem his/her record -and
found correc+, :
2. No Vigiliano ¢ ins is edthor p2rding Ar contemplatad
agalnSt-bnrl/Bnhjmmm”““_mm_ﬂ. . His/her integrity is
certified, T - :
3. No major or miqgrvanaity A3 inposad on Shri/amti

' for tha 1 .g- L0 yuars as pop records in the
ﬁfﬁiStry/Dﬁptt. : .

\

Plare : Climaturs of Haad of Offica/

]:)a-}- o e ] 3k v j i }'! 5 "Z:U’H[) ‘
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Yoo X/
. DIRECTORATE GENERAL ASS&M RIFPLES @0 SH4ILLONG~ 79301; :
\ QRBRR 9?‘*’7

n/l-—A/ZS/P r4eII/ 335 Dated, Shillong. the ' Jun 2000

1. In pursuance of Ui ion Publlc sarvice Comniuqvon letter
‘NO F.H0.3/24(3)/2000-27yr-3 ddued 13 Jun =000, shci ilarendra
. Singh Rathore, tumpuraly dinjl Translator Graee-I. uwrccuorate

F—. i e —

General Auaum Rifles is herouv LlLCtVO and tbmpUﬂ\Lllj
appcinted ds Hindi Officer . in the %ﬁme J;recESFZl on Lransfe
.*gﬁﬁazﬂutatlon basis in the sciale of pay of R 6500~200--10, 500/~

 per’ month plus other allvﬂarces as admissible unq;r rule
agalnst the existing vacancy w1th effect from the forenoon
of 29 Jun 2000, o

%o The above’députatibdftCrmé i appointment is for” the:-

‘perlud of. 1hrbew'yean3Ww1th effcct £rom the forencon of

Wﬁ“tnnr?@(}@ tor-the aftermoon cfs 20 ~J U 2003w

3. The toerns an'conditions uf.dupﬁtatiun'will ke regulated
in accerdance with Govt of India, Mihis*ryrof Pursonnel,
Public Grievances & P*nsions(D;pt* cf 'ers & Trg)‘New Delhi
OM No 2/29/91-Dott(Pa"011) dated 05 Jan 24 as amended Ffrom

time to tlmu.- .

(3 J B Shdrma)
Major Generazl
Deputy Director General
Assam Rifles

Memo No A/lvA/ZS/Parth;/ | ‘Dated Shillong, the gi;Jun 2000

copy to $~

1.  Under Secrbtary(\Dmm3) ~ . For information with _
" Unicn Public Service reference to their letter®
Commission, Dholpur ious No 3/24(3)/2000~ADT~3
sShahajahan Road, Naw Dulhl dated 13 Jun 2000,
2. Gevt of India .~ For information pleasc.
Ministry of Home affairs
(Pers-II Sceticn) . *

New Delhi

3. ' The additicnal Accountant General,
(Central & aArunachal Prade sh)
Lachatellette Building
uUlllJng 793011

¢¢'¢2/"
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Hindi Othicer
3 HQ 153AR (North)
i 070 99 APO
To  ‘the Directorate Ceneral Asgam Rifles

bind

( A Bepnch)
Shitlong .- 793011

B ( Through Proper Channel)
Sub APPLICATION FOR RE‘(“UI ARISING THE APPOINTMENT OF
HINDI OFFICER

i,

1. 1have the honour to submit that HQ DGAR vide their letter No. A/1-A/25/Part 11 dated 24 Aug
1999 advertised one post of Hindi O’TM i Directorate Ganaral Assam Rifles, Shillong on
de putmmﬂ bagis and I applied for the same ag depm*tmmml Hindi Trangiator .

(

2. ‘That Sir, there existed oue post of Hmd; Transtator and one post of Hindi Cfficer in the HQ
D(JAR, Shitflong sud iy case was cousidered pa a dﬁptl candidate alongwith ouisiders wd the case for
qelpctmu of Hindi offlwr on deputation wag :eferrad to UPSC by HQ DGAR

3.0 . That Sir, DGAR very kindly nppomted me ag Hindi Officer on 29 Jun 2000 on deputation basis
vide order No A/1-A/Part 11/ 285 . dated 29 Jun 2000( (‘opy attached) as I was selected for the post of
Hindi Officer vide UP% letter No. 3/74( 3)200¢-ADT- 3 ‘Li!(‘(l 13 Jun 2000,

4., That 8ir, s per p%r o7 of Gant of Indip Dept of peraonnel & Trg office Memor mmnm No. AB
HOLTTHRYEst(RR) -dated 03 Oct 1989 hvs down elep.:hzhtv of departmental candidates for
sppointmient by. dcpumtmﬁ states, if the depamuent{d afficer is selected for the sppointment to the post
on. depummm bagts, it 18 treated as having been filled by prom nfmn as qunted below :-

““In the sitnntion viwre thr* f'ield of promotion. mnqlstr «f only oue poat, the method of ﬂ

mmutm ent by transfer on deputation (-inchiding shiort - tenn contract)/ promvotion ig preseribed so that
the departmental officer is considered alongwith oufmdezs If the depmﬁnenml officer is selected for
anpointment to the poqf it m treated ag havmg been filled by pr om otton,’

5. Theat Sir, T may like to add that 1 hove nh eady complefed three yems in ﬁn? feeder grade ..
Senior Hindi Translator. P . .

6. That Sir, keeping in view the DOPT O.M No. AB MO!"]/"I U&Ql’Fﬁ(RR) dated 03 Oct 1989 it is
prayved that T may Pw treated as having been pt matm{ with eﬁ‘ect fmm 29 Jun 2000 to avoid financial
lonses. :

7. Forthis et of veur kindness 1 shall ever remain grateful to you sir.
8 . Thanking you in antregpation,

\mnwm.ihm{ly Lo

( / ‘ F \ '\5' < New
: L _ S ,l N‘\(R i-:(\l°¥
Pated . 11 R ch 2003 [ .. BHmd Officer

: HE TGAR (Morth}
Flace feld o o ‘ S 0e8 ARO

- Y
S
~ 4

gl T

—— e —— —
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A Hwnexae- B B

& " OFFICE OF THR HISTECYOR GENERAT ASSAM RIFLES,

HEADQUARTERS INSPECTOR GENERAL ASSAM PINT K&
| {HORTID, C/O 99 APG

Shii Narendra  Singh Rathore, Iindi  Officer of . this
Headquarters was sclected by UPSC to the post of Hindi Officer in
Headquarters DGAR. The incumbent was deptl

Al

Sepior Translator in
feeder grade at the time of selection to the post of Hindi Officer.

I recommend the case of Shri N S Rat

) hore, Tindi Of(icer for
regularisation on the post of Iindi Officer

(D P Moty

Dated: 1] Apr 2003 - 0 AIQIGAR (N)
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{at ﬁgunch)
SGhillong - 793011

ARPLICATION FOR RuGU LARIS NG THE Ay KO LRI e T

s Wt R (e R IR T -»..

wF HINE UFVICER
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Engh 2= 04 {four) only
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From : Narendra Singh Rathore
Hindi Officer
HQ IGAR (North)
C/(Y 8% AP

To  : The Directorate General Assam Rifles
- { ABranch) o
Shillong - 793611

¢ Thraugh j;imper Channel );

SUBECT : APPICATI ON FOR REGULARISING THE APPOINTMENT OF HINDI
OFFICER ' ' -

Sir, _ . ‘ - L
Lo Kindly refer to my application dated 11 Mar 2003 fwd to HQ DGAR Vide BQ
EGAR (North) letter No. L. 120/A72003/0621 dated 16 Apr 2003. I have the honour to .

submit following facts for your kind consideration and sympathetic ordeys please.

2. Yhat Sir, I have rendored 24 yoars of unhlemished service in Assam Rifles to the
entive satisfaction of my superior Officers. } have never- been warned except once when 1
- was conunselled for sitting in Officer’s enclosure at ARASU on 24 Mar 2001. My
apprehension is that my A< R for the year 2663-2002 may)have heen affected.

3.. I have been performing as Hindi Officer since last three years which is a higher
grade group ‘B’ Garetted post. A vacancy is perm anently existing on the post of Hindi
Officer Group ‘B’ Gazetted against which I have been termporarily appointed.

4. During my téinnre there, IIQ DGAR won serveral national/ regional level
awards/traphies in the field of Official Ianguage implemention. I have always acc<epted
extraresponsibities cheerfully. ' : '

5. ' 'E'Eiaﬁ;_ ,Sié‘,‘, ﬁzidvﬁsi’dﬁ éxiéﬁ;sivide OA. No. 846 of.ﬁ%ﬁbﬁb!i’sh‘éd'ﬁ sé:ﬁal No 36 page
Ne. 78 Swamy’s News letter Mar 2001 that if on Officer is working in higher grade while

comnparing his case with o_thcr's‘_b wkao are in feeder cadre his ACR is to be upgraded by one
grade, e - o

6. That Sir, my tenure of deputation is expiring on 28 Jun 2003 and reversion to
Transiatov’s post wil) adversely effect my m arale and cause great humiliation to me in
Jrersan,

7. In view of ahove, T hu_mb!y'prlay your honour t‘o“regularisb my appointment as

| Yowsnany,
P % @QN@%

Hindi Officer and oblige,

\

Place: Field | : = (Narendra Singh Rathore)
L IR S Rindi Officer ..
Dated )_thm 2003 HQ IGAR (North)
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 RECOMMENDATION OF THE INSPECTOR GHNE: RAL ASSAMRIFLES
(NORTIH ON THE APPLICATION IN RESPECT OF SIIRI MARENDRA

- SINGHRATHORE, HINDI OFFICER OF _ HEADOUARTERS
INSPRCTOR _'GENERAL™ ASSAM  RIFLES _ (NORTH)

1 Shi N S Rathbre, Hindl ‘Officer has been serving in this HQ from

- 03 Oct 2002 as Hindi Officer. His performance during the period has been

absolutely inpeocable and praiseworthy.

2. The individual has approached Headquarters DGAR through proper
channel seeking regularization of his gppointment as Hindi Officer and

same . has - been - forwarded by Headquarters IGAR(N) letter No.- I

120/A/2003/0621 dated 16 Apr 2003,

3. The present application raises the issue of Conﬁdemial Report and
regularization of his appointment as Hindi Officer.
4. Trecommend that the case may be examined on its merit.

Station :  Field

Deted : [ hn2003  AssamRifles

.
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TO BE FAXED

Headquarters
Inspector Genera)
Assam Rifies (North)
C/O 99 APO

| VL 104/Esti2003/ |08 ~]f) 9un 2003

* Mahanidcshalaya Assam Riflcs
- Dircetorate General Assam Rifles

(A Branch)
Shillong - 793011

APPLICATION FOR REGULARISING THE
APPOINTMENT OF HINDI OFFICER

'Application for rcgularising thc appointment of Hindi Officer in |
respeet of Shri N S Rathore, Hindi Officer of this HQ is enclosed herewith
duly reccommendcd by IGAR for your further neccssary action plegse.

N %%M»;)L N

( Surjit Kumar )

Dy Comdt

Camp Cdr

for Ex-Officio-Comdt

B T
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HQ Inspector General Assam Rifles (N orth)

C/0 99 APO
‘MOVEMENT ORDER

...................................................

0

................................................................

....................................................................................

Authority for move........ HQDWXR»JJL,%PO ....... 5.?7.']....@..12..9.7...JHK1...2.QQ,2.9 ........................
On arrival at destination he/they will report ... Known.. £o..2ndd ... SO ROPRSROPY

Individual is in possession of his l/card No. ........ TP e T

Debit/Credit balance of the mdmdual ISRS. e =.. as per QSA for the quarter cndmg: ............. .

The following leave is at his credit upto ...........ococoemen.n. et
(a) Earned leave ............. s days . (b) Casual leave............. ... days

0.  Incase any dlthculty enroute he/they will report to RTO ornearest CMP, 1f not available to the
station master for assistance by noducmg this movuncnt order .

i, Anti-malaria plecuanons will be strictly adheled

2. Military matter will not be discussed w1th unauthorised pers.

'uJ

Assam Rifles pers and their families are entitled to medical treatment in-service Hosp vide Min of

Jetlex No. F. 6/25/52/D (Med dated 12 Dec 52 DGMS letter No. B/75135/DGMS -3 (E) dated 07 Mar
5 as intimated vide DGAR letter No. VIII Med/I-M-1-73 dated 22 Mar 95. '

+ Assam Rifles pers are authorised to use Auny Transit Camps (Auth AHQ letlel No 483()

3) dt IS Jan 87).

7
6. Heisentitled to avail JT as per existing rules.
7. Passage warrant issued from ........ / // // Lo

HQ DGAR (A/Rec) Branch, Shillong-11.
Unit Concerned ...... A }TC&S ...........

Office Copy.

M\/ RESTRICTED

5. Medlc‘al category of the individual iS...........oo.coo.oovvecooroeeeeoeoo, R et

( surjiit Kumar )
Mgﬁ&//éz{p/ﬁ/ Dy comdt
At/ Camp Car
Jor Commander

HQ IGAR (North )
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI
OA NO 154 0f 2003
- Shri NS Rathore
Vs
Union of India & Others
-And-

In the matter of :

Written Statement submitted the respondents
No 1 to 4 the respondents beg to submit a brief
history of the case which may be treated as a part of
the written statement.

BRIEF' FACT OF THE CASE

1. Shri NS Rathore, Hindi Translator, Grade-I was temporarily appointed as
Hindi Officer on transfer on deputation basis for a period of three years with effect
from 29 Jun 2000(FN) to 28 Jun 2003(AN) vide this Directorate Order No. A/l-
A/25/Part-11/285 dated 29 Jun 2000 ( copy enclosed). He has been reverted back to
his voriginal post of Hindi Translator, Grade-I with effect from 29 Jun 2003 (FN), on
completion of his deputation period and posted to ARTC&S vide this Directorate

Signél No. A 3271 dated 27 Jun 2003(refer to Annexure J to O.A). Subsequently

L et et
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formal order to the effect was also issued vide our order No. A/1-A/25/Part-11/232
- dated 16 Jul 2003
~ A true copy of HQ DGAR order dated 16 Jul 2003 is attached as

Annexure - I

PARAWISE COMMENTS
2. That with regard to statement made in Paras 1 to 4.2 of the application the

respondent bet to state that offer no comments being a matter of record and factual.

3. That with regard to the statement made in Para 4.3 of the application, the
respondent begs to state that the application submitte& by Shri NS Rathore was -
examined. The individual in the ibid application contented that his appointmen£ as
Hindi Ofﬁcer on deputation basis should be treated as promotion as he being - the:
Departmental candidate selected for the said poW promotional post by |
virtue of DOPT OM No. AB/14017/71/89/EST(RR) dated 03 Oct 1989.

A true copy of DOPT, OM dated 03 Oct 1989 is attached as Annexure —
IL

That it is further submitted that as per the said OM when a departmental
candidate 1s appointed in a promotional post by transfer on deputation basis, then it

is to be treated as filled by promotion. However at the time of appointment of Shri

NS Rathore on deputation as Hindi Officer, the said post was not a promotional post |,

—

as per the Recruitment Rules in force at that timé and hence he is not eligible for
benefit of holding a promotional post on deputation as contented in his application.
That after creation of additional posts of Hindi Officer, fresh Rect Rules were
published vide GSR NO 177 dated 08 May 2002 which become effective from 25-
05-2002 i.e. the date of publication in the official gazette
‘A true copy of Recruitment Rules for Hindi Officer is attached as

Annexure — III.
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-That as per the fresh Rect Rules the departmental officer in the feeder
category who are in the direct line of promotion shall not be eligible for

consideration of appointment on deputation. Similarly, deputationist shall not be
T

eligible for consideration for appointment by promotion Shri NS Rathore is a
departmental candidate in the feeder category who is in the direct linc; of promotion
to the post of Hindi Ofﬁcer.A Hence as per fresh Ei(_:_t Rules, now in force, he cannot
be considered for deputation. He was due f& p;)motion to the post of Hindi
Officer during vacancy year 2003-2004. However his promotion to the post of Hindi
Officer has not been recommended by the Departmental Promotion Committee for
the year 2003-2004 due to lack of ACR criteria.

A true copy of DfC for the 2003-2004 is attached as Annexure — 1V,

That Further Shri NS Rathore was temporarily appointed as Hindi Officer on

transfer on deputation basis for a specified period and on completion of the same he

has been reverted to his original post of Hindi Translator, Grade-I.

4,  That with regard to statement made in Para 4.4 of the application the
respondents beg to state that reply to the application received vide HQ IGAR(N)
letter No V1.104/Est/2003/1088 dated 16 Jun 2003 has been sent vide our letter No.
A/1-A/25/Part-11/99/222 dated 04 Jul 2003

A true copy of HQ DGAR letter dated 04 Jul 2003 is attached as
Annexure — V.

5. That with regard to statement made in Paras 4.5 to 4.10 of the application the - ‘
respondents begs to submit that same has already been replied vide Para 3 of the this

written statement.

6.  That with reference to  Paras 4.11 and 4.12 of the O.A, the respondents begs

to offer no comments.
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7. That with regard to grounds for relief mentioned in Para 5.1 of the O.A, the

respondents begs to submit that our Signal No. A3271 dated 27-06-2003 containing
order for reversion of Shri NS Rathore from Hindi Officer to Hindi Translator Grade-
I was issued after due consideration of the representation submitted by the indl and

existing policy on the subject as explained in para 3 above.

8.  That with regard to Paras 5.2 to 8.2 of the O.A, the respondents begs to submit

that same has already been replied vide paras 3 and 7 of this written statement.

9.  That with regard to Paras 8.3 of the O.A, the respondents begs to submit that
out of the three sanctioned posts of Hindi Officer, one post has been already

abolished for being vacant for more than one year.

10.  That with regard to Paras 8.4 to Para 12 of the O.A, the respondents begs to

offer no comments being the matter of record.
In view of above O.A filed by Shri NS Rathore, Hindi Translator Grade — I be

rejected as it lacks merit with cost or as deem fit by Hon’ble CAT.

@?%ﬁﬁ o

YR e e
VERIFICATION csetorats Geaeial Assam Rifter
o Ryreha-030m
Shillong-733011

I Major KS George, aged 35 years s/o Late Mr. K M George, working as SO2
(Legal) in the Officer of the ‘Directorate General Assam Rifles being authorized by
the Director General Assam Rifles the 2™ respondent herein to hereby verify and
declare that the statements made in this written sf[atement are true to my knowledge,
information and believe and I have not suppressed any material fact.

And I, sign this verification on thiseb A€, day of _ Nov.oan laoor  2003.

MM
. o, DEGRNENT

80 2 fLegeh) |
aETTRWToY @ TR
Aprpotorato Benarel Asoam [sflce
?ﬂ'g{'ﬂ—ﬁ%ﬂ

i Shillona-743041
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S Pw{anDEbHALAYA AS3AM RIFLES - ’
nywcwca,rg GENERAL, _ASSEM RIFLuS SHILLONG = 11
D QRDER
-uglaﬁ/zs/pagtézijgg/a%w_f . Dated shillong the; 16 gul 2003
i. . Shri Narehdrj Singh Rathorej Hindi Trehsldton'Crdﬁeel

of hQ DGAP whe was selecteé ahd temporarily ﬂppOlnteq as
Findl Officér in the same Dlrectordte oh transfer on deputatlon
Pusis in the scale of . Pay of Rs 6500=200= 10500/ per month plus
vthml alluvanccs as admissible under the rules against the
ting VAcahcy Wwith effect from 29 Jun 2000(FN) and-gubsequcntly

,.rtu to HQO ICHP(N), is hereby reverted to his orlginal poct'

Cof Bindt T‘wn lator; Grade=I in the scale of pay of R 5500= 175«

' vﬂoo/- per month plus Lther allowinces as. admiss;ble Under Lhe

riles with elfech trcm 29 Jin 2003(FN) after completlun of
ris deputition perfod end posted to ARTC & 5 as Hindi Translator,
Grade-I on existing Vacancy with effect from Same Hqtéé-

cv ¢ari Deveitdra Singhs Hindi Ttahslator, Gradest of -

A TCLS  who ias temporarily promoted to effdéciate as Hiﬁai
'“ansfauar;fGraiuﬁI it the scale of Pay of &15500%17559900/—
CDe mcxth?glus other allowances as adfiissible under the rules
- ith e fct €rom 25 Oct 2002(FN) is hereby reverted to Hindi
Translator; Grade=II in the scale of pay of & SOOOuiébeéOOO/i
por montn Sius alloanCCS'as admissible under the riles with

s ffect from 29 Jun 2003(FN) due to® reversion of ‘shri Narehdra

5.ngyl. Rathdre lrom eputatlon. :
</¢l )7(

" C : , : f’l ( Arun Roye )

oo : ’ Major Geheral

Addl pirector Gcngnal
Assam Rifles =~

»
i

‘Meme No A/iﬁA/25/Part§II/99 i ' Dated ;&li4 Jul 2003 :
copy. toe- -

1 Undek Sccrctury (ADT+3)

e Union Public Setvice Commission

~onlpur Hotlise
Shahajahan Road, New Dclhi

3‘363.32/“‘
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Linistry T Home Affairs
{crueerT To.ction) |
Nevi saing

THe addition., ACCounts Generg]l

(Cenita o \Cunacial Pradesh)

Lachxxellclte BULlJing
Shil. W 7000

The Pay 0 H4CCTUnts Office
Manabha Villa, Lsithumkhrah
ASSam Rifles, Ghiilong

Estt Brarch
HG DOAR, Shillong-11

FinJBranch. ' K
HQ DGAR,Shillohg—ll

GS Branchv(Hindi'Section)

HQ DGAR, Shillong-13

Sh:i_Narendra Singh Rathore

Hinzaj Translator'Grade—I

aR7TC& s, Dimapur, Nagalang

Shri Devencra Singh

Hingi Translator, Grade-I1

©RTC&S, Dimapur, Nagalanag

HQ IGAR(Nm)
ASSom Rifles
C/C 99 ipo

ARTCLS, Dimapur
e *;ﬂland

Fersonal File

Office CCoy

!./ ('/ '

( B K Chowdhury )
Colone)

Colonel(a) .

for addl pg Assam Riflcs
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No. AB 14017/71/89-Estt. (RR)

IR KSR
GOVERNMENT OF INDIA

o iy, Wk friua dar G e
MIMISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS.

i ey wfarer faorer

’

DEPARTMENT OF PERSONNEL & TRAINING

wn&i&tﬁt'

NEW DELHI

e

OFFICE MEMORANDUM

Subject | Procedirs to bé followed -in
. .18 to be made by trafisfér on
.., = totisolidated instructicns oh

{he  undérsipnéd is directed to

rulég (h respect of a numbdf of posts

Dated the 3rd October; 1989,

cased wheré appolntment
deputation/transfer basis
. . S

gay that thé recruitment
provide for -appolntmenit

to thé post by transfér on deputation (in¢luding short-term contract)
atid - transféri thetructions have been issued: from: tinie to time
oti thé procédiirs to be followed In ctbes whérs appolntment 1o
to bé made. undér theas miodes of _recruitments The various instruc=

tlong. hivé been condolidated for theé

WVinistries/Departmentss A copy -of the

is fobwirded Thérawlith.

LY

Enclit | As above.

bl\,o

‘.A1'1'mpistries/Départﬁlenta of thi

'S/

facility and  guldaiicé of
coiigolidated lnstructions

e

(MaVs KESAVAN)

DIRECTOR
p.
é ’Govermiiént. of lidia. .
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" Subject ¢ Guidelines for prescribing transfer on  depulation/
transfét as a method of récruitment and the procedure
to be followed in cases where dppoiniment is to be
made by Transfer on Deputation (including short-tert
contract) or Transfer basis. '

1. Introduction

1.1.  The Recruitment rules for a number of posts provide for
appointmént by transfer on deputation (including short term con-
tract) and transfer, "Transfer on. Deputation" .and "Transfer"

are not syhoriyious tértms: There is substantial difference between
thetis  Under theé provision "Transfer®; thé officer is regularly
absorbed ih thé post/grade, Under "Transfcr .on Députation (inc-
luditig short-terti cotitract)"; ai officér from outaldé {8 #ppointed
fot & limited périod by the end of which he will havé to révert
- to his parent cadré: Under Transfer on Députation of Transfer;
suitable officérs having the réquisité qualifications and éxpérience
workihg 1in other Cantral Government Departiiénts or State Govern-:
ménts are considéréd for appoirtment, 1Short term contiact!
also is ih the nature of députation and this method is fbllowed
when sérvices of suitable officérs bélonging to non-Governinent
orpanisations &.p: Univérsities, recogniséd résearch ihstitutions,
public . séctor lndertakings elc: airé requiréd for dppoititmetit
to teachitig; réséarch; sciéntific or technical posts.

1.2, In casés whéré the field of promotioti consists of only
oné post, the méthod of técruitment by "Transfsr on deputation
_(mcludmg short-term contract)/Pmmotlon" is prescribed so that
tha departmental officer holditg the feeder post is considéred
alongwith otitsidérs who have npplicd for appointment by transfet
"~ on déptitation, This méthod is also khown as the "coinposite
method": If thé departmcntal catididateé is gelected for appoint-
mént to thg post, it is to be treatéd.as*having been filled by
promotioti{ oth&rwisé, thé post is filled by députation/contract
for the préscribad period of députation/contract at the ehd of
which thé départmental officér will again bé afforded dn oppor-
_tunity to beé considered for appoiiitment to thié post.

2:  Réctruitment Rulés

2.1:  Whil¢ providing for transfer on députation (includitip short

térm contract)/trahsfer ag a tethod of réeruitment, the roircen *
of tecrultment (Central Govt.; Staté Governments, Fublic Sectotr

Undertakings etc:) afid the categories and lavels of officers (includ-
ing pay scales) eéligible for consideration including conditions

of eligibility (i.e., hiumbér of yéars of sérvice in a particilar

prade/scale) and the qualifications and éxperiénce réquired, if

any; should b& clearly spécified in the recruitment rulés. ‘the

period of deputatiofi/contract shoild also bé cléarly ihdlcatad

in the following standard formi- :

5542‘
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be corisidered for appointment to such posts.
' provisions’ for lateral {nduction of armed forces 'pérsdnnel may

T I————

i Ve
S5

-2-

. "Period of deputation[cdntract including the period
ofAdeputa’tionlcontract in another ax-cadre post held
_immcdiatcly precéding this appointment in the same
ot some other orgnr_\isntionlDepurtmcm of the Central
Government shall ordinarily not CXCCCdA.&.;YCBfﬂu‘

personnel in Civilian

2.2, lLateral induction of Armed Forces Persomnel —— ————=
- posis '

A All fMnistries/Departments ghould examine and  identily
the posts in , which military - éxperience éither in gerieral or in
a specific field or posts would be of distinct advantage and
to ptovide for guch experiénce a5 an éssential or desirable auali-
ficatiot, In regpect of Group A 4 'B' posts réatired to bé

filled by transfér on deputation of Government gervants belonging

to ‘motré than one service, a provision should be made in the
réeruitmént rules) whereby armed. forces personnel - dué to retire

or to be transferred to réservé within & period of oné year

and having the requisite éxperiénce ahd dualifications can also
The followinp

be. }n‘torporatéd in the recrultment rules of the identified postst~

in col.10 (Method of recruitment)

"For Ex-Servicetmen

weansfer on députation |re-employmént: "

i colill ¢

iFor Ex-Servicemmefl

pransfér oi_dep utatlottlré-émploy ment"

i the Armed Forc,gs-’r"e'rgonnel due to retiré ofr who are
to be tran'sférréd to résérve within a périod of one year and
having réauisité expériefice atid _qualificationhs prescrib_ed shall
slso be consideréd: Sych persons would be glven deputation
terms upto the date oh which they atrée due for release from
the Armed Forcesi thereafter they may be continued ot re-employ-
ment" . . ' . :

')

'-.,.,',43;’ Consultation with Union public Service Commission
HT K

%,1. When the field of deputation for Grotip ‘A posts consists
of Central. Govérnment Group tA!' officers only, prior coisultation
with the UPSC is not necessary for ‘salection of an officer.

When the field for consideratioi includés State Government officérs
also, prior consultation with the Commission 18 necassary before
appointihg a State Government officers Whéh the field for consi-
deration 1is made moré broad - based and consists of hot only

Central/State Governmetit officérs but also officers frot non-Govern=
mént institutions, the séléction shall always be made in conaulla-

tioh with the upscC.

3.2 The UPSC are to beé consulted for appointment of a Central
Group 'B' officer on deputation to 2 Group 'A' post.
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1,3, When the {'c'o_mpo'eite method" of recruitment is rprcscri_b'e.‘d
for Group A or Group B postsy 1.« the départmental candidate
is to be consideréd alongwith outsiders; theé gelection shall be
nade by thé Commission only. ’ '

4, Procedure to be followed for 2p olntment b i_riij_\_rit_‘._i‘___gi_\_,
deputation transfer:- ‘

4.1, An acclirate apgegament of the vacancies to be filled by
ihe above methods ghould be made sufficiently in advance 80
that the Miniétri’eleepartmenta will be able to follow the pres”
cribed procedurés propérly.

4,2, Wherever the tecruitmeént rules prescribé different sour.c'es
of recruitment aitd where various categories of officers are eligible

for ‘beihn considered, thé circulation of vacancies will 'be consider-.

~ ad proper oily where the Ministry ’cqhtérhéd gndures that all
siich catéporiéy . are tapped gimultaneouslys In other words, thie”

Departménts shotid not’ confiné circulation of the vacancies to

only oné of two boufces mentioned in the Recruitmnent Rulés.

4.3, As 4 corollary - to pdrd 4,2, abovs; Wheréver amjsloyees
of the public séctor indértakings/autoriomous bodies and non-sectt ¢
officérs dre also eligible under theé Reciruitmetit Rules; the Adminis-
trative Minigtry,:téncéfned shiould spf:cif‘icaily réquést the Départ-
ments to cifculate thé vacancy to all such o‘rgahisﬁtioha‘wi_lh
whotm they are conicernéd 8o that the caquirements of the Reécrint-
meitt rules aré duly thets

4.4, The . vacahcy circular should invariably be published in
the "Employ'ment.Néws"‘ ' : o
4,5,  The minimum time allowed for yeceipt of nomitationd ghould
be two months: 1f dn 2 faw cases whefe there aré compelling
réasons to fill up the yacahcy on yrgent basis, @ ghorter time
1imit, which shoiild not be less than gix weeks, m‘avaé i)‘r‘c.qcri'—
pbed with thé approval of the Joint Secretary concerned

4.6, AL thé galient features of the vacancy circulat (espss)
qualifications and éxpériénce, officérs éligib‘lé;__last date fof
receipt ©f fiominations as présc'r‘ibed' by the originating Depattinent
should invariably be publishéd in the iEmployinent News" s

4.7, The circular gshould bé addréssed to- all the _a‘gén’ciés or
sourcés of 'selection gpecified in the Récruitment fluless As @
proof of having ‘compliéd with this instruction the Depaktments:
should, whilé -making 2 reference to thé UpSC for seléctions refider
. certificaté to thie Commisasion that the vacancy circular has
heer despatehed to all the agencies prcsc‘rib’éd in the rtrles.

4.8, While callifig for applications for appointment on transfer
oh dcput‘a{iOHIirahsIér basis; the MinistriéslDépa‘rtméht‘s‘ may call
for the bio-data of the candidates 1n the proforma glven at
Annexure-As ‘ -

4.9, After circulation of the post, thé. proposal should. be sént
to the UPSG .as early as possible and in any case within three
months from the closing date. for yeceipt of applications: While

— 357 (Is7) (17

'~



-4- /‘ 30) B

forwarding the ‘proposal to the U.P.S.C. the reauisite delailey
in the proforma piven at Annexure-B should be sent to the Commis-
sions  Further, the details of the applicants, both eligible and
ineligible, _ - alongwith the Department's comments on
their eligibility or olherwise should also be furnished in the
proforma pgiven at Annexure-C.

4.10. In the vacahcy circular, it should be specifically mentioned
that thé candidatés who apply for the post will not be allowed
to withdraw their candidature subsequently;

54 Analogous posts

5.1:  Whenever the recruitment riles for a post préscribe "transfér
oh députation/transfer" as a method of filling up thé post, they
péhérally contaii an entry ih -colutn 12 of thé standard form
of scheédule stating inter-alia that. thé ‘“transfér onh deputation/
transfar’ shall bé made from amongst thé officers holding analopotis
posts on fegulat basis utidér thé Central/Staté Govts, “I'his Départ-
ment has baen receiving réfershces from varlous Ministries/Depart-
matits askihg for the definition of ‘'analopous posts', It has,
therafore, beeh considered appropriaté to lay down the followinp
eriterla for detérmining whether a post could bé treated, as ahalo-
golis to ‘a post undér the Central Govtit- '

i) Though thé scale of pay of the two . -posts which are

©'béing coniparéd tiay hot bé identical, they shiovld be
such as to be an exténsion or a sepmént of each othér,
é.g. for 4 post carrying the pay scalé of Rsi3000-5000,
petrsons holding posts in the pay scalé of R=i3000-4500
will bé eligible: . '

11) Both the posts should be falling in the same Group
of posts as défined in thé Départment of Personnel
and  Administrative Reforms Notification No.13012/2/87-
Estt.(D) dated the 30th Juhe, 1987 viz: Group A

b Grop 'B! &tc, o |

{ii) The levels of respoiisibility and the dutiés of the
" two posts should also bé comparabla.,

{v) Wheré spacific qualifications for transfer on deputation/
transfer have not been prescribed, thé aqualifications
ahd expériehce of thé officérs to b& . selectad should
be coipatable to thosé preéscribéed for direct recruits

. to  the post whét¥e dirsct recruitment has also beén
g préesgcribed as one of thé methods of appointment in
. the recruitmeént rulés. ' '

Wheie promotion i¢ the method of filljpy up such
posts, anly thosé parsons from otlier Departments may
bé brought on transfér on deputation whose qualificatiohs
ahd éxperience are comparable to those prescribed
for diréct recruitmeént for thé feedér grade/post ftrom .
which thé promotioh has béen made.

A

5,2, As far as the posts under the State Govti/Public Undertalings
étc: h¥d cohcéried, it is auvite likély that evén posts with identi-
cal desipnations may hot have cbmpa‘r'ablt: scaled of pay ahd they

-
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may also differ with réference to the extent and stage of merger
of D.A. with pay. The jevels in the heirarchiy and the hature
of duties, may not also be comparable.  Thése: posts may not
also be classified into fout grotips as has been doné under the
Céntral Govt. Takihg these factors into consideration, the seler-
tion authorities may have to bé guided more by the nature of
duties perfortned by the cindidates in their parent organisation
Vis-a*vis those 1in the postis under selection and qualificatiens
and expérién‘ce‘ required for the posts under the Central Govt.
for making selection for appointment by transfer/deputation (includ-
ing shotrt-térm contract) from outside the Central Govt. service
Since details of the Recruitment rules for the posts under the
‘State Covh/Public Undertakings etc.: may not be available, bio-
data sheets, gigned by the officers themselves and certified/counter
signed by their employeér indicating thelir gqualification; experience,
assighments held in the past; contributioris made by thém in

- the fleld of résearch publications to their credit ihd any other
information which thé officérs might considér relevant for asses—

sing their suitability for the post in question may be obtained
in the proforma at Annexuté-A. o ,

b, Grucial date for determination of elipibility |

i1, Whetre a post 18 requiréd to be filled by transfer on deputa-
tion (ineluding ghott term coitract)/transfér it {a tiormally laid
down in thé récruitmént rulés that officers liolding boats i 2
< particuldy sealé of pay who havé completed gpécified years of
repulaf service in the scalée are eligible to be consideréd. The
crucial date for detérmination of eligibility will bé as follows: -

i) In the case of a vacancy already existing at the time
of issue of the - communication inviting ‘nominations, the
sligibility may be determined with referénce to the
last daté prescribed for receibt of ‘homiitations in the
Mihls’tr’y/Dépai'tmén't/Orgatiisation rasponsiblé for ‘makiim‘

4 appointmént to theé post 1i&i originating Minigtry étcs

i) In the case of an anticipated vacancy the crucial date
for determining eligibility should bé the daté on which
the vacancy is expecteéd to arisé.

?./Eligibili‘ty of d‘epa_rtmé'ﬂﬁi' officers for appointment by -
d A |

éputationt
e Inoa sitiation where the fleld of promotion consists ol

only oné post, the méthod of récruitment by trahsfet oti deputation
(ihcluding short-term contract)/promotion is préscribed so that
thé departmental officer is considered alongwith outsiders. I
the '»dépa‘r’tmé‘ntal officer is sélected for ap‘p‘oin‘tmént to the post,
it is tréated as having been filled by proiotion: Otherwise,
the post is filled by deputation/contract for the préS‘cribcd'period‘
in othét casés, whére the field of promotiof is adecuate i.e.
tliére are adeéquate numbér of sanctioned posts ih the feeder prade;
ptoitiotion is provided -as the first method or cértain percentape
of  vacancliés 1s éarriarked for promotion and ceértain percentage
" for appointmént by transfer o deputation  or direct recruitment.
In such cilsésd, departmental officers ih theé feedet prade are
cofisidered  foi promotiofi wiién they are filly wualifted for

JA.('
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- discharging the responsibilities of the higlier post and satisfy
thé eligibility criteria: 1If the departmental officer is not consid-
ered eligible or fit for promotion, it will hot be proper to consi-
der hin again for appointmént by trarsfer oh deputation. Deputa-

tion is actually an appoiitmeént outeidé the normal line. It has,
thetefore;, been deécided that the departmantal officer in the
féeder category who, accordihg to the provisiotis in the notlified
recruitment rules,  are in direct lina of promotion should nai
be considered for appointmeit by transfér on deputation. Similar
1y, the deputationists shall not be eligiblé for being considered
fof appoititment by promotion: ‘

tis Fillih"g Up . of posts  on_short terw  contract from Puhlic

" Séctor Undertakinps~ Equation of pay scalés:

81y - The Recruitment rulés for some posts Uhde# the Central
- GoVti provide ' fof, inter alla, corisideratioh of officers of the

public &éctor undertakiiigs for dppolntiiént ot ghort teérm coiitract.

 The Réctuitment Rulas. préscribe.  certaln years of &eérvice in a

particilar scalé or scilés of ‘pay which are obtalhig in the

" Géntral' Govt: - Difficulty s often éxperiericed at the time of
tmaking selectlon in detsrmiting whethef a candidate from a public

‘Bector utidertaking 1o holdihg a post equivalent to the one undér

“the Central Govt: as envisdged in the Recrultmert Rules, iainly

bécausé  thé scales of pay are different it the Public Sector

,Undértakings.

8:2: The pay &cales followed in tha Public Séctor Undértakings
 4ré péfierdlly of two typed; one whére the pay scalé caririés
tHe DA 4y thder the Central govt: and the othar wheré Ihdustiial
DA patterii i3 adopted: While thera is 1o diffictilty in examining

the ellpibility of publie séctor smployess whére thé pay scales
and DA aré on the lines wbtaltiing in the Ceilral Govi., difficulty

about &quation of pay scales,

" is " éxpérienced in othér cases in the abseice of aty guidelines

831 " The Department of Piblic Enterprisés follows the equitions

méntiotied ih Antiuxré D whils exammining ciséd. Involvitig imoverients
of Céntral Govt, sérvatits to posts undér thé public sécto¥ uhder-

fal_ci’ng,'s'l (not following thé Central pattérn pay scales ahd -DA)

{

&

[y

.and’ vicé versa,  For the time being, thé samé equitions may

be followed for thé: purpssa of declding .the eligibility of public

' vactor employeas fo¥  appointient by 'short term contract! to

posts undér . thé Central Gowt. Thé appointig authorities may
pledsé kéep thesé equations in mind in additioh to other factors

. While examining the eligibility of candidatés from public seclor

utidertakings.,

8.4 With a viéw to facilitating scrutiny about eligibility, the
Vacarcy citculats should tontain a spécific difection that candica..
leés fromi public sector undértakings should cleatrly indicate wheth-
ér the . piy scale held by thetn is on the Contral D.A. patier
ot tlie lndustrial DA pattern: . ' :
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9. Tenure of Deputatioh :

9.1. The period of deputation chall . be subject to 2 fnaximum
of three yéars in all casés except for those posts where a longer
period of tenure 18 p'x‘és’cfib‘ed in the Recruitment rules:

9.2. »The"Administr:itiVé Ministries may grant extension heyond
this limit upto oné years after obtaining “orders of their Secre”
tary, in cases where such extension is considered necessaty

in public interést:

9.3, The bortowing Ministries/Departments may extend the period
of deputation for the ¢ifth year or for the cecond year in excess.
of ‘the pericd pregeribed in the Recruitment rules, where absolu-
tely nécessary, suSject to the following conditions : ' :

i), While according extension for the fifth year or the
second ~yéar if éxcégs of the péeriod prescribed in
the ' Recruitment Ruless the directive igsued for rigid

application of the teriure rulés should. be talkan ~into

coﬁﬁidéiﬁa‘tioh atid only in rare and CXce‘p'ti'o'nnl circuin-
starncés such &xtension should bé granted. )

41)  The ék(ensiots should be strictly in pubslic interest
7 and ‘with the gpecific prior approval of the conceriiéd

Minister of the borrowing Ministrylbépartmeht;

iji) Where such gxtensioh 1S granted; it would be on the.
speciiie: shdetstanding that the officer would hot be

sptitled to draw deputation (duty) allowance:

ijv) Thé exténsion would bé subjéct to the prior approval
of thie lending oi‘gﬁhist‘\tioh;V_thé_lofficéf off depiitatioiy
and wheréver nécessary the U.P:5:C: . |

] .

@54 lh cdsés wheré the extension {& béyond the fifth year
or beyond the  second year in excess of the period p'rgscribé
in the Recriitmeént Rules, the samé would be allowéd only after
obtainihg thée priot approval of the Department of petsonnel and
Training.  Propofal in this tregard shiould réach thﬂis‘Depa’r'tmcnt'

at least three mohths before the expiry of the extended tehures
9,5, Whén sxtension of the périod of deputation {6 consideréd,
the period of axtension may be 8O décided upon as to enable
the offitér},édﬁééihé’d to cofitiiue oh deputation till the coinpléetion
of the acadéimic year in cases whete the officéf has school/college
going chiidrens ' ' oo ’
-

9,6 For computifig the total period of deputatiofs. thé lp‘erio‘d

‘ Aftother €X
ﬁt)i)oitittilél\t
the Central

of deputation Aihc’l’uding the period of députatior in
cadré post held immediately preceding the currént
in the samé ot somé other 'orgahisatioﬂ/dgé’p_z\,'rtméht of
government ghall also e taken into accotuhti

9,7, 1f during tha period of deputation the basic pay of an

employee éx;ééds‘ the tlnaximu'm of the seale of pay of the pos:t
or the fixed pay of the posty on account of proforma promotioh

[ 2



" in his cadre under the Next Below Rule or otherwise; the deputa:

tion of the émployee should be restricted to A _inaximui periori
of six months from the date on which his pay (hus exceeds such
maximum ahd hé ‘should be reverted to his parent departmeit
within the said period: ' | '

9,8, If duritig the period of deputaiion, on account of pioforma
promotion if the parent  cadre inider the Néxt Below Rule the
employee  bécomes gntitled to a scale of pdy higher thah the
scale of pay attached to the ex-cadre posty he may be allowel
to compléte the normal tenure of deputation sibject to 9.7
above but ho extension of the period of députation should be
allowed inh such casés: ‘ ' : '

9.9: fxtension of deputation :lppointnicnts-; beyond  the périor
laid dowh i the Recrultment yyles would ceqliireé  cohsultation
with the Unlon Public Service Commission 1n all cases where
the relevant pecrt tment rules were framed ift consultation with
the Union Public Service Commission: - '

9.10.. Such ’c‘o‘ngultakio:n would also be neécessary ini -all cases

where such deputation appointrients weré made in consultatiol
with the Union Pubiic Service Coinmissiof. :

RN The Unlob public Servicé Gommissicn fias, howeéver apreed
. to the foliowihp reldaxation ! . ‘
“Where the word '\ Ordinarily! is used in the recruitinent
rulées to povern the 'p'e'i‘iod of daputatiotiy Ahie  periad
of deputatioit may he extended by the compttent _nulhori'ty

by hot mote thah one year except in caies where the

period méntiohed ifi . the reécruitinent pules s 5 yeard
of - more;: i the latter cise, consultation with the UPSG
would always be necessarys |

9 _ v .
9,12, If the deputation period is not laid down in the recrnitment
yules, then  the extengion sf the period of ‘deputation cah he
granted by the Administrative Ninistrylbepar‘tment subject Lo
para 9.1, to para 9.6, aboves In ~ich a case referénce to the
Comiiission would bé tecessary only if the appotntinent of deputa-
tion had been madé in consultation with thé Comitjssion and if
it is intended te axtend the tenure, if any, indicated in the
Coqnmi's‘gibn'g advicé. : : .
‘)sﬁﬁﬁ i caes where the initlal appoihtimeit/ petied of deputation
sas decided with the approval of  the Appoititinents Comtnitiee
- of the Cabinet; any aitension thereof eah be pranted only with
the approval of the Appointnents Conunittes vl thie Cabinet.
fhe Admihistrative Ninish'ie‘slbepar?=ne,'nl‘s would iy bt el
the UPSC, whérever hecessary; beforé seeking approval of v
Apbointtneits Cotnmittee of the Cabinet through thé Establishment
Officet. ‘
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10 Absorption of an officer off Transfer basis -

10,1, Recruitment Rules for some posts p"réécribc inter-alia
‘Tran'sféi" means pe'rma'nc:nt

i Transfer' as 2 mode of récruitmént.

in thé post Consultation ‘with the UPpsSC s necessary
i of appoifitmént by iTransfer' to Group tp! and Group' B’
postss With 4 view to havinhg. & gitiform a‘pp"rba,ch and to anablé
the UPSG to considér proposdls for absorption by iransfer’
expedi'tiou,sly'; thé following guidelines aré laid down.
ig.2. Cases of transfer  fall into two categories vizs

a) Whereé Racruitmént tules p‘rovide fof :\ppoihhncnt hy Trans”
fer on Dépuiat-iohl’[‘ransfcr and thé "pr‘oposz'\'l ig - only to
 absorb af .»’offitié‘r already gelected on deputation:

yransfer of Deputa-

qf the officer

Where R,écfuitméht- Rules provide for
riclude

tion ofily - at - thé time of initial .éé'léctiot\
concerhed biit have beén amendéd subseauently to

Transféf:
5o far as tie first ‘category_is concernéd the Commission will
cc_m’si‘déi‘ the Vrlﬁ.i"d‘p‘dsal's‘ fot 'ab's‘orpti'o‘n wheré the following conhdi-

tions are ‘fulflllédih o : B -
The 'iﬁii_i‘:ﬂ. gelectioti ofi deputation basis gjiould have

baen fiade in coisultation with the Commission

ity  The _administrative Ministty should certify that there
© i& to othér »aépu‘tatitmi's't in position appointed earlier .
to the officéf how_bropOSé for éb»éorpl‘tio‘n; and in cas€
theré 18 atiy such pergots hé is hot willinp to be cofial”
dér'é_d-fcr'_ ipijoiﬁtmént ofi Transiér basis:
ii1) g The person. ch\cérhéd afd  the lending suthority have
: given their willingnéss for such pé"rmaneh_t absotrption:
circulai' letter calling  for »'nomi‘na‘ti’o_n for
oilld have clearly mé'r)tio_ned the possibility

iy  The original
e, Transfer):

deptitation sh
of permatiént absorption (i
In the gacofid catégory of cases; 14 ‘ "rraxssfer" has
beef p'rovi‘déd:-ih the Rulés sibsedustit 1o the selection of a
pergoti- of peputatiofns the mﬁiaméslbépa‘r‘t‘
late thdi posty clearly i Transfet

12t and then only make a & to th
circulation will also be neceseary in the other catépory .
if the oripitial’ circular lettér calling ~fof tiofi fof
did hot clearly miention the ‘po's'sibi‘l.ity of perman'e;m
vide (iv) aboVe&: : .

rbed after bein L_gn d_ﬁj}_\ﬁﬂj}_ﬂ_ﬁ_

11 Serijorit of abso
11,1, Thé itivstﬁtc‘tions ofi sentority of .U'nnsfcré_és‘Vcnubtln‘vinﬁ(_l‘ in
para 7 of .'the~l\‘nngxurc‘ to- DOP's 0.v: HNo. ‘!I\\IS'.S—RPS dated
22,1259 mainly deal Wi{h(‘casés where ODErS Ny sliaipht away
abpointér‘ ofi Transfer. ft isy _howeV‘e‘r. shaerved thiat  most ol
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thé cisés of permanent absorption are thise ‘
wéré takén on Deputation ihitially under the method ol
ofi Députation/Transfer' contaihed in the rélévant Recruitment

wheie e officeys
Sl ansier

" Ruléss .

1120 Even in the type of cases méntioned abovey 1.é4, whére
in  officer initially comes ofi Deputation, and e . ettheerptiently

- dbsoibad Afhéh'oi“n’ml principle that thé seniorily shonld be eount-
éd  from the date of sich absorptiot; should . inainly apply.

Whéie, however, the officér has alréady been holding on the

- date of ‘absorption the sahe or eauivalent prade on regulat basis
i his parént Department; it would be . eauitlable abid appropriate

that such ,regular sérvicé in the pradé should also be taken into

atcolint it detérmining his sehiority subjéct only to the condition

thit at thé most it would be only from the date of deputation

to the prade in which absorption is being thades 1t has also

to bé énsuréd that the fixation . of seniority of a. tranaferéé in
accordahce with the above priiciple will not afféct any répular
prottiotion madé to the néxt higher jpradé prior {o the date of

- ahsofptiotis Accordiiigly, it has been decided to add thé follow-
inp sub  para (1v) to. para 7 of principles conifiitinicatad  vide

0:M: datéd 22:.12:5914

hiv) in thé casé of a pérson who 1is jpitially taken on
deputation and absorbed latér (i:84, where the felevant
Recruitent rules provide for Transfer ot »i.')é‘p’ulnH(m/'l'rmm-
fer), his seniority il theé grade iti wlich hé s absotbed
will hormally bé couhtéd from the - daté  of absorption.
'if hé has, howéver, been holding already (on the dale
6f absorption) the sdmé or Bauivalént prade on répular

“basis in hig  parént Departmént such: téptlar eervicee in
the prade shall also be 'taken into accourit in fixalion
of his seniority; is’u'lb’jéct lo the conditioii that he will
be .pivén séniority from ' , a o

-~ the daté he had beén holding the nost ot Daputation

¢ - or
- thé date froin which he -has been appointed on a repular
basis to the same or equivalént. prade in his patent
Départment, :

whichever is latér.

The fixation of seniority of a. traisferee fin accotrdance
with thé above. prihciples will tot, howéver, “affect any
% . régular pj‘omoti‘ohé.)io the néxt. higher pradé tnade prior
! to the dale of such absorption. 1h- other words, it will

bé opérative only i filling up vacaricies it hipher prade
taking placé after such absorption: it casés . in  which
transfers aré not strictly in public interést; The transferr--
ad officers will bé placed. below all officérs appointed
: repularly to the prad# on the date of absotrption.

-
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12. Whather ah officer on_ dep utation _cnh____igg»ggggﬁ_i_c!gf’r_f_rﬂ_
for appointment for Tanother deputation without completing
cooling off périod
12.1. No péneral order has been issued regarding coolibg

off period  between oné spell of deputation and another spell
of deputation.: It is for the cadre controlling authority to
decide whethetr théré should be any cooling off period or not.
Howaver, in viéw -of the rigid application of Tenure Rulks,
officers should hot stay away from their respective cadres
beyond the northal permissibleé deputation périod. This -aspect

should be kept in view while deciding whether there “should
be any cooling off period or not: S

13. - Redéploymeént of surplus staff against vacancies 1o be
filled by Transfer

i3.1. No vacancy shall be filled by transfér (otherwise than .
on deputation basis) . without obtaining 2 certificate of mon™
availability of surplus staff for redeploymert against the vacan®
cy in the first instance from the Céentral (Surplus staff) Cell
in the Departmént of Personnel and ‘Training in respect of Gioup
'AY, Group 'B' or Group 'C' posts or from the Special Call
in thé Diréctorate General; Employment and Training, Ministry
of Labour in respéct of Group 'D' posts.’

Where a Group 'A' or Group ‘gt post is to ‘be (illed
up by trinsfer in condtiltation with the Conifriiasion the 'rt(jllli'nl" .
ling aunthority in réspect of the post chall first intimate the
vacancy to the Céritral (Surplus Staff) Ceil in the Depattment
of Pérsoftnel and Training,Ministry of pergonnel, Public Grievan=
ces ahd Pensions, who; if it hag a surplis einployes on its
rolls who 1is pritne facie suitable for ‘appointmérh‘t thereto,
shall sponsor him to the Commission gnder intitna_t_ipn to thr
controlling authority concerned, for being considered for fuabs_o.r'p*
tion against the post in auéstion: Such a post will be c1ricu'1;‘1?—
ed only if the Cell comminicaté non= availability of su.dabje
surplus employéé from its rolls to sponsor for sbsorption 1n
it, or the Cofhimission holds the surplus ‘emp‘loycc 3ponsorcd
by the Céll to ba unsuitable for appointment to the post:

0y ) ) _
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“BIO_DATA PROFORMA

Anivmsinie

adhoc or temporary or auasi
permaneént or petrnianétit

1. Name and Addréss in Block lettars

2. Date of Birth (it Christian era)

3. Date of retitement under Central/

Staté Govt. rules

4. Educational Qualificatiohs

5. Whether Ed'u"czi‘tiohal and otheér
aualificatiois reaiiired for the
post are satisfied:  f any quali-
fication hdas beén treated as eéqui-
valent to- the oné préscribéd in the
tulés, staté the authority for the samé).

Qualifications/ Qualificatioti/ |

experiernce Expérience possés-

- requiréd sed by the officer
Essential =~ (1)
- E (2)
* - (3)
Desiréd o (1)
(2)

6. Please staté cleatrly whéther in the

' light of entriés tadé by you above,
you meet thé réquiréments of the .
post 0 .

7. Details of Emp'lo‘y'm_ént; in chronological order. EI_NCI’SQS?;"_?:
separaté shéét; duly autheénticated by yoli signature, if the.
space below is insufficient A :

Office/Instt./Orgns  Post  From  To Scale of Naturé of

‘ héld : pay and duties
o o " basic pay:
\'\ .
i
7. Natire of present employment i.e



—

e~ m > |

- Countersigned.

9, In case the present employment is
held on deputation/contract basis,
please state -
a) The date of initial appointment
b) Period of ap‘poiiltméﬁt on
deputation/contract
c) Name of the "parcnt, office/
brganisation to which you belong -
10.  Additional details about presernt
employment '
EEPY ' .
‘Pléase state whether working under
a) Central Govt.
b) State Govt.
c) Autonomous Orgariisations I
~d) Govértiment Undertakings
~@¢) Universitiés
11 Aré you in Révised ISgalg of Pay? If yés,
-+ glve the date from which the revision
. took place and also itidicaté the
pré-revised scale;
12, ‘'fotal emoluméiits per tmonth how drawn.
13, Additional inforination, if any,
Swhich you would like to mentlon in
support of youtr suitabillty for thé
~post:s  Enclose a separate sheet, if
‘the space is Insufffcient.
14, Whether belongs to SC/ST
15,  Rémarks |
\ .
Sighaturé of thé candidate
Daté Address ~

(Employér)
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PROFORMA FOR REFERRING PROPOSAL_TO 'l'l|’l'_2_.i.iN'lQN

PUBLIC SERVICE COMMISSION FOR SELEC

TION OF

OFFICERS FOR APPOINTMENT ON DEPUTA

TIONTTRANSEER/

CONTRACT

‘Namé of Ministry/Départment/Office

' Grade/Post for which selection is

to be made for appointment on
deputation/transfer/contract

a) Deasignation

b) Classification

c) Scalé of Pay

Total tiumber of post(s) in the
Gradé o

4) Number of posts filled on
tegular basis:

"By diréct récruitineit

By prometiot

By Deputation.

By Transfér

By Contract

" b)  Number filed on ad-hoc basis,

if anys Initial daté(s) frofm
which ad-hoc appointménts had
begn madé a o

&) MNumber unfilled

i) Number of regular vacancies
falling under deputation  auota
now teported: (In ternis of
instructions contained in »
para 4.1. of DOP&AR OM No. 22011/5/86-
fatts (D) dated 10.4.89)

b) Daté(s) of occiirrénce of
vacarcy(s) in (a) abové
Complete job descriptioh i

duties attached to thé post
(sép‘nrhté_ sheet o be. attached)

Rectuitthent Rules for thé grade/post

a) Date on which the Récruitment
rules were notified in the
Gazetie of India and UPSsC
feferencé number under which
they were approved



it SRR S—

RO e P

22 '
/
bh) Method of recruitment
9 direct recruitment
§ promotion
1 vdcput:\tionlti‘ans((‘r
'. c) Whether up-to-date copy of the
{ ) .
' ~ recruitment rules has been énclosed?

(this should invariably be sent
for reference): lf any change

in the Recruitment Rules has been
agreed to by the Commission after
they were notified; details

should be attached.

7. Relaxation

-

a) Whether abhy relaxation fnvolved
b) if so; whether pOP's approval.
“laken '
c) Whether t;clax:ﬂti‘oh indicated
in the vacancy circtilat

e e e

8. Method of tectuitmeént followed for
filling up the lagl vacancy in
the prade.
9, UPSC reference iiumber ubder which

selection for appoifitment on
deputation wds 1ot considered.’

to all the attliorities provided
in the Recrultiment rulea? if
nol, state réasons (Pleasé
anclose a copy of the circular
issued alongwith a list oié
orpanisations to whom it

was sent) A certificate to' thé
sffect thiat thé copies of thé
vacancy circuldr have been des— -
= B patched to all tlie auihoriliés
L 4 : ‘mentioned in theé reécruitment

——— e e

&

) ‘ rules lo bé attacheds

1 KC ' : .
| e L N 1) whether thé post was publistiéd
ST "“4n the 'Employtent News! vidé
| C ' Daptt., of Papsonnel & Trainitg
Co No.0.M: No: 14017/l7lS3~E,stt(RR)
i ‘ dtl?.?RS 4 22.538(),“ 50% v
t a copy of relavant extracts to
' : _ : L be énclosed. '
. ; ) lotal sumber of applications

; ' . Jecpived ih responss to e

o cir'cnl;n"/l.".mployincnt Hews

10, a) Whéther the - post was cifcu]:‘\téd:' Y



11,

12,

13,

-3-

d) No. of applicants considered
eligible

e) No. of applicants congidered

ineligible.

f) Whether bio-data in original

of all applicants have been
énclosed:

[

g) Whether the proforma “showing tnames
and qualifications possesséd by
the applicant and those pres-c
cribéd ih the Récrultment
Rilés has been enclosed (vide
DOP&R 0.M. No.39011/8/81-
Estt(B) dt. 18.7.81).

Charactér rolls :

Cotnplete and uptodate character rolls
of all the applicants aré required:

a) '_'W'lié'thér a list has been attached
showing the namés of officérs whosé

charactér rolls are enclosed w1th
this referénce,

'b) Are thé character rolls complete
“ahd uptodate?

Whether a sélf-containéd note cxplalnmg
the groposal for dépiitition is énclosed,
Whether a check list on the format
circulated by Deptt. of Personnhél &

Trainihg vide their 0.M. No.

?2011/6/83 -LEatt. (D) dated 20.5.86
is énclosed.

Signature

Designation

Date

Office Tel: No.
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1.

3.

1.

5.

R I T T

A

,‘57/_'

CHECK LIST FOR TRANSE ERON Dl UIAIIUN/ ) n(AN‘.l Ik

RECRUITMENT RULES

n) Whether alréady notifiéd

'b) Wether uplodate

c) Dogs it providé for transfer on

débUiétion/t'rahsfé_r;

d) Whéthér cotisullation with UPSC

hécessary.

VAGANCY CIRCULAR

a) ' Has it gone to all concéfnéd
organisations/agéncies p}'es—
cribed in RRs.

b)  Wheéther list given of organisations
to which circulated. -

c) ththcr préscribed eligibility

- cotiditions/field of selaction/
¢diicdtional qualification ind mode
préscribed in the rectt, rules
méntioned in Llhe circtilar,

.d)  Whéthér vacancy récirculited if KR wis
subséduently aniended (after initial
appointmént on deputation) to provide
for transfer (applicable only for
tratisfér cakes)

VACANCIFS
Whethétr date and mannes of occurreance
é riven R :

RELAXATION

a)  Whether any relaxation involved
b) if su; whéther DOP's apprjOVal takén.

c)  Whethsr relaxation indicated
in the vacatcy circular,

' SENIORITY LIST (FOR COMPOSITE FIELD)

a) Whether senjority list iii the feeder
gradé received :

b) If so, whether in pre.,crlbcd proforma

(Antieusre I of DOP OM dated 10.4.89)

c) Whether duly signed l)y an officer not
below Under Secretary's rank.

d) Is there any discrepancy

. %.,l_..__..v_.-“dr_‘ s
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25

53

rerion

‘a) Whether

CONSOLIDA”;

b

c)

BlO—D/\'I‘/\ oF

STATEMKNT

whether piven ‘ :
\1ED COMPARATIVE
in prcscribc‘d proforma
requived pn;‘tic’ulars
ility/hon-é:ligib‘ility
h reason {or non~

) wWhether piven.

Whether eligib
indicatéd ‘ (wit

alipibility)

CAN l_)’H)'A'\‘ IS

a) whether _rccciv’cd for a1l nominees
(cl'\nihlc and im-'\'\;qihlv) '
signed by nominees

ceived throtph

b) whether

c) whether T€
propet channel

CH/\R/\(_)]FR ROLLS
a) Whether rccci.vcd’ for ':\.U.f
~ b) Whether uptodatc (Pnsi'&i,m’{ {o be
indicnicd in a scpa‘ra{é sheet)
¢) In case of altéstc(\ ca;i'i"c?‘. of CR
whether ttested bY an officer not
ecietary's ranlk.

bHelow Under 2
d) Wwhether reasons for il\toni‘,)\hlcl
nori-available CRs piven: B

0. PREVIOUS SEngjlou
a) Ha‘s'UPSC refereticé numb‘éf piven
b) MWhether reserve list (stil} valid)
avallable from previous gelection:
1. @ EXISTING I)EPU'l’A'l‘lOl‘HS'I‘S
a) Whether certificnté piven that no
olher depu’tz&tionist was :i-p‘poi.n_té
prior to the officer who is bheinp
conr\(lrrcd foi traiisfer .
has @

b) If thér areé other dép\ii:\(ionisls,
icate of theéir f\nmillingncss
yiven.

s

12. @CONSEEE_FOR'TRANSFER '

i1able fi-oth ()-Ificc:r(fs) .

a) whether avd
rent

er n‘vn_..'\\nb\,r' fromn PR

bL) Wheth
yment( 5).

depar

lv'_‘.lh_!‘:j\[‘ (:;\rnr;.

Coenly B

i

0 Applic i
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Annexure 1)
PAY SCALES IN THE GOVERNMENT PAY_SCALES FOR PUBLIC SECTOR
‘ UNDERlAKleS
Range of Existing Scale of Pay (Revised) Maximum
Minimum of the g Rate .of Maximum of tfh,e Scales of pay
scale is not lesg fricrement scale is not (for - public
than ' more than gseclor under-
L takings
A: Supervisors
i) Rs.1610 R8:60-75 Rs.2900 Re.715-40-1355
ii) Rs.2000 "Rs.60-75-100 Rs.3500 R 900-50-1650
I, Executives
i) Rs.2200 Rg:75-100 - Re.4000 Rs.1050-50-1350-
S : 60=1170
ii) Pg:3000 ‘Re.100-125 Rs.4500 its.1450-60~1750~
N v 70~2240
' iii) Rs.3700 fta:125-150 Rs.5000 Rs.7050=70-2400-
' 85- 7740
iv) Rs.4500 ¢ Re:150 Rs.5700 Rs:2625-100- 3775
GC. fixecutives iH Scales
" Analogous to Scheduled Scnlcs
i) Rs.5100 Rs4150-200 Rs.6700 Rs.3000-100-3700
ii) Rs:5900 *,, Rs.200 Rg.7300 Re.35 00 100-4000
e . |
A . .
Rg,200-250 Rs.8000 Rs.4000-125-

if) -

Rs:7300

4500

2




CE i Za et e see s LT, S0

ANNEXURE -~ U
| T | o I '
ey R . 'mmmmmmmawam
Qe T et
| %%m ) 1\ 5‘!‘ | " .“. ‘ - ' ) .v N P . . N
'rﬁ%wnmﬁm“ mm IR , s, '
zﬁ&w(wm).mﬁ%am s e,

3. W v (Sore), wefiemer, o qene  SEe | |
i - | (. 4. 45028/3/99-99.-11]
S Sy N F VO S e ,;m,,\rezrﬁr{. Fr s

ferayor _mma‘a—r(m T )alrﬁrvalarmrﬁ(m £ | )‘rrﬁﬁm 2001 wL#Lf. 4. 579,arﬂu1oarm
2oo1mm%:mﬁmﬁm§m}|

-

B L- ¢

R FH e Y
NewDelhr the81hMay,2002 e g

G.S.R.177—In er(ercrse of the powers conferred by the provisoto artrcle 309 of the Consututron, and supersessron
of Assam Rifles Hindi Translator Grade I (Group ‘B’) ahd Hindi Officer (Group ‘B’) Rectuitment Rules, 2001, the President

 hereby makes the following rules, regulating the method of rectuitmient to the posts of Hindi Otﬁcer (Gmu‘p‘ ‘B ) and Hlndi :

TranslatorrntheAssadeles Ministry of Hoime Affairs, namely A oo

1. Short Title and Commencement —(1) Theserules may be called the Assani Rrﬂes Hrndr Ofﬁcer and Hrndr
Translator Gradel (Group ‘B ) Recruitment Rules, 2002. . . .

- (2 They shall conne into force on the date of therrpublrcatron in the Official Gazette

2. Nutuber ot” posts, classrﬁcation and scale of pay --The number of ttie sald Posts, tl\err classification and the
scales of pay attached thereto shall be a§ specified in colutnds 2 to 4 of the Schedule atinexed to these rules.

3. Method of recrurtment, age limit; qualifications, etc.—The method of rect{utment to the sald posts agé limit,

: quallﬁcatlons and other mattérs relating thereto shall be as specrﬁed it colurhnis 5 to 14 of the sard Sché’dule

NTKIE
4 lnltlal Comtrtutrorts —The incumbents of the posts of Hmdr Translator Grade 1 and Hmdr Officer whio were
appoitited to the posts before tlie publication of these rules shall be deemed to have beei appointed under these rules and
the service rendered by them i the said posts before the sa1d publrcatron shall be taken mto ‘account for deciding their
elr glbllrty for promotmn to the fext higlier grades

PR . L 4
.- . ’

5 Dlsqualrﬁcatron —No person,

6)) who lras entered mto or contracted a maniage wrth a person havmg a spouse living; or '

ARSI , b

- (B). who, ltaving 4 spouse liviiig, hias entered intd or contracted a mamage wrth any person shall be elrglble for

appoiritmient to any of the said posts . —- - - - ~ N

- Provided that the Cetitral Govenunent may, if satisfied that siich mamage is permissible under the personal law
apphcablé to suich péi person 1 difd ther are otheér grormds for S0 domg, exempt any person from the operation of this rule.
TR TI  C E S R E A
.. O Powerto relaz—Where the Central Govemment is of the opmronthat it is necessary or expedient so to do, it
lnay, by order, for réasons 6 be recorded in writing relax any.of the provrsrons of these rules with respect to any of the
provisichs of these rules with fespect fo any class or categdry of persons

T (g e e ey : :
z.f 1. Savin —Nothmgmmesemles shalleﬁectreservaﬁons,relaxauonofage limit and otherooncesswns required
to b& pms’lded for theé* Sche(lriled Castés, the Scheduled Tribes; Other Backward Ex-Servicemen, and other

-y

i‘f

special catégories of persons ifi accordance witl the orders rsSued by the Central Governtiient fmtn tinie to time iti this

regatd . ; v e

-l e

i
H

T i g

. P i s et ST e =

——

e tm
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SCHEDULE
Name of Numberofpost  Classification Scale of pay Whether Selection
the post R . by merit or selection
S R cum-seniorityor
, o ’ non-selection post.
- L S i 3
Hindi ~3%(2001) - General Central Rs. 6500-200- - Selection-Cum-
{ Officer *Subject to Service Group ‘B’,- .10500/- Seniority
Y - variation dependent  Gazetted, - :
i ot workload. . Ministerial -
’ Iy
! . N .
} -~ Age limitfordirec.:trecm‘its Whetliqrbeneﬁt ofadded - Educatiofial and omerqualnﬁcauonrequned for
i years of service adinissible dxrectrecmts
6 . 7 ; ‘ _ 8 7
 Not esiceeding 30 years. - No - Eyseritial : (i) Mastet’s degree of a recogmsed
Note 1 ¢ Relaxable for Government- gt Jerir

1"” rigfy

Servaﬁts” ptd's yéars ih "
acéo’t'daﬁce withll’l in‘strﬁc(ions -
of brdefs issild by Hie Ceiital
Govmnmmﬂg?ﬁﬁ%
 Note 2 i—Thecriclal date of v
: detexminh:gthea ¢ limit shall'” .
. - bethé élosingdale for recelpt .

n}xr Lot

—G-wcv'«.w. ettt

nnnw)r"uas ?41 2

anersity of Eqiyalent in Hiridi ith Enghsh
as i sxbject lat degree ievel , .
LA ' e m
Master 3 degree ofa recogmsed Umvemty or _
. Bquivalent in English with Hindi as asubjectat
Deg’ree level. '

vty e

P

Master s degree of arecognised Umverslty or

of applicatxons from candxdaie Equxvalent in any subject with Hindi and Enghsh
_ il; I:igladand "ot tl;)eed . N -as a subject at d(e)iree level. .
~ closing date préscribed for :
those iri Assarit, Meghalaya, ' ' Mastér’s degree of a tecognised University or
Arunachal Pradesh, Mizoram, i+ Equivalent in atly subject with Hindi Medium
) _ ' Maniput, Nagaland, Tripura, o N and Enghsh asa subject sat degree level
Sikkim, Ladakh Divisionof A R, '
.| Jaminu & Kashmit State, et Mas{ 6% degree of a reeognised Universnty or . .
' Lahaul and Spiti District o Equivalent ifi any / subject with Engixsﬁ Medmm .
g * and Pangi Sub-divisionof . ' and Hindi as 4 sublect at degree level. -
. - Chiainba District of Hiinachal (ii) Five years’ expéieiice of temunoiogieal workin
: Pradesh, Andaitiari atid Nicobar . Hindi and/or trarislation wotk from Baglishto
Islands or Lakshadweep. : Hindi or vice versa preferably of technical or
oo o scientific literature. ' ,
R
Five year’s expenenoe of teachmg, research
i - wiiting or joumnalism i Hindi.
t - Note 1. —Qualifications are relaxable at the disctetion
i ’ of the U.P.S.C. iri case f cidicates otherwise well quatified. *
| ' . Note 2.—The qualification(s) regarditig experietice i8/
! : are relaxable at the discretion of the U.P.S.C. iti thi¢ "
i case of caquda_tes belonging to Scheduled Caste or
‘. * Scheduled Tribes: If ariy stage of sélection the :- . «
! U.PS.C. i§ of the opinion that sufficient iiumber of * -
' candidates from these communities possessing the
/ requisite experience aré not hkelyto be available to fill
‘ ~ -up the posts resewed for theni. - o
~’ 1545 HA/2002—4
N ) e e e - . . ~
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as R : « R
9 N . «
: " :
N .
:

Desirable: - : ' ‘

(i) Knowledge at the level of Matricuiation of one of the
languages, othet than. Hindi, menhoned in the eighth
schedule of the Constitution.

(i) Two years’ administrative experience including
experience of organising Hindi classes or workshops.

Whether age and educational Period of probation,  Method of récruitment, whiethier by direct recruitment or

qualification prescribed for ifany © by promotion or by deputation/absorptioh atid percentage
direct recruits will apply in ' ' of the posts to be filled by various methods
the cdse of promotees ' : ‘ '
9 o 10 o S
NA 0 g “TWoyearsfordirect ; 7%ptomotidnfallmg whlchbydeputatmn
L ) | recrmts’ o 33%depntatxon fmlmgwluch by Direct Recruitment.
Vl..:l:‘.“i.’ _u'!, ‘.5.)"’ J,':‘:,‘,"',“'. s ’ ’:J.\. - . "'. . B ] .“ | . ’ 1'}’ :,r" ";.
In case of Yectuitment by promotion/ : IfaDeparhnental Profnotion Commlttee o 'C1rcumstances inwtuch
depitation/absorption gradés frorh exxsts what is its comiposition . Umon Pubhc Servxce Com- _
whichpromouon/deputat}on/absolfp L - " mission is o be cotisulted i in
: uOntoHémade N i;,{: o ol . | niaking recruffnent . .
1'2 ‘ o e i3 : ) . 14 ;
Proiiotion:— Ce v Group ‘B’ Departmental Pmmotlon Commiitiee Consuliauon with UPSC
Hmleranslatoerde-I wnththrée ’ .(Fdr Cohsxdermg Proniotion and necessaxywlule making -
veats’ fegular sefvice fn thé g"l‘éde " Cohfirttiation). — - "difect recruitmeit
NOTE : Whete Juniof who have’ .'"'_" " i Depitfy Director Getteral, L
'oompletedthelrquahﬁvmg/ehgxbxhly . AsganiRifles ~—Chaifthan L it
servxcearebemg chiisideréd for , .. 2. Dlrector(Adm) Die General, et
promotia, théif $enibFs wotiid dlso Assaxr Rifles —Member A P
be consideréd provided they 4t ol * %3 ‘Kssistant Director (A), Dte General, . NIRRT
shiort of the reguisite quahﬁcatlonf N Assaleﬂes ~Mernber. ‘ i

| Y (4 I

eligibility sechébSr itloté tha tialf -
of sch qilallfyiﬁé)ehgablhtv §ervicé

AR L I R O M ‘ — S o
H?‘»‘f;:;- .

or two,years, whlcheveflslessand o SR ol
havesdcceséfully co}npletedthexr o ";'. . VP PR
probatlonperiodfofpromohonto R N . : cve S T

the next Highdt prade alongwith o
their juniors who havé alreddy o '
: completed such quahfymg/ ehglb xlxty

service. JRtH R MUY "x IO TT U )
Deputatlon.‘ - 1 g Ce . .,“,g- ' r'..a;.;‘.' )
Omcersunderthe Central Govemment~ TETRONN
(a) (i) Holding analogous posts onRegular L
Basis; Of ¢ 1<p Peailpemive il gegiie 0w

(i) With tliree:yéars™ regularservnce inpost coam T
inthe scale of Rs 550029000 oreQuwalent hrirtod

and b hentomPhe sl npinigy o el f
®) Possessmg thé educatioﬂﬁl ualiﬁcauOhs A
éxpérlencepreschtiedforblrec{ e '

A IR R Uea NP CHR TS ERRLIU T

recruit under oolumn 8

AT S ————
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(The Depanment Officers is ifi the feeder
category who are in the direct line of
proriotion shall riot be eligible for
consideration for appoiittment on
deputation, similarly, deputationists shall
not be ehglble for consnderanon for

appoihtment by profitotion (period of

deputation including period of deputation
i another ex-cadre post held immediately
preceediig this appbintment in the same or
some othef otganisation/department of the
Cenitral Government shail ordinatily not
exceed three years. The maximiim age litnit

for appointment by deputatiofi shall benot

exceeding 56 years as on the closing date
of receipt of applicatipqs).

N : NIRRT

years’ regular setvice in the grade.
NOTE : Wheré Juntior whio have
completed their qnaliﬂying/ellglbihty

. service are beliig considered for.
-~ protiotion, thelr seniors wotild a]sd

be considered provided they are riot

- ghoft of the requisite qudlificatiofy < -

eligibility sétviceby fiore thian half

Jof siich qualifing/eligibility service
of two years, whichever is less aiid
have successfully oompleted their

" Committee (For Considetifig Promotion).— ot necessary.

1. Deputy Directot Geneml
AssamRifles -~Chairman

3, Director (Adm), Dte Gmeml,
Assam Riﬂes —-Member

3 Asmstant Director (A), Dte General,

AssamRifles  —Member.

Hindi 5¥(2001) - - GeneralCental  Rs.5300-175- . Selection-Cum- '
Ttatislater *Subjectts” - - Setvice Group ‘B’; 9000/- i /Seniorit'y '
- Gradel . - variation dependeit .- Non-Gazetted, ‘;,‘{;_{.t )
- onworkload. - Ministeril e
6 - 7. 8' Lt
NA NA NA ‘ ol
‘ ! e S { w‘, i
e ,,\ RS A S S D AN
. 9 ) L m" “mn;; VL‘L?,}LI’ 10 S “t N PR . '. ll S
NA o Twoyearsfordxrect - - - Promotioti
: . 7 promotees ‘ 4 . .
2 13 o 4
Pmmoﬁoﬁ.— S Group ‘B’ Dmmnnentalhomouon - Consultation with UPSC
Hindi Tratistator Gmde-n with thiree

O

. o o————

5S
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probation period for promotion to
the next higher grade alongwith
their juniors who have already
completed such qualifying/
eligibility service.

 Note :—The Hindi Translator Grade I (Group ‘B’) and Hindi Officer (Group
the Gazette of India vide GSR No. 579 dated 10th October, 2001.
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VACANCY POSITION IN RESPECT OF HINDI OFFICER

IN ASSAM RIFLES FOR PROMOTION

Name of Cadre

Vacancy

- Total

Existing

[ Anticipated

Hindi Officer

01,

01

‘Lt Colonel

_Staff Officer (A)

For Director General

Assam Riﬂes

_M_Jan 2003
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ITEM NO 7 OF THE DPC PROFORMA SENIORITY

LIST HINDI TRANSLATOR GRADE-1 - DPC YEAR 2003-04 ( 01 Apr:2003 to 31 Mar 2004 )

~ AS ON 01 JAN 2003

Name of the Officer

Remarks of last 5 ACRs

Ser Whether | Date of Date of UPSCrefin | Post held Recommendation of the
No belongs | birth regular appt | which appt in | substantively - . DPC
to SC/ST | in present present.post : 1997-1998 1998-1999 1999-2000 | 2000-2001 | 2001-2002
- 1.,  Shri Narendra Singh Nexther- 31-07-59 29-10-99 - - V/Good V/Good - V/Good - Good Average Nop Licommead<l. as
Rathore L ’ . R - o ) o ) .
b B _ : R - olackivg ACR, exria
2. s@ﬁ Asit kamal ‘Neither  10-01-70  03-04-2001 - - V/Good V/Good V/Good . ViGood VIGood. o) frcomeited A &
3.  ShriBrijeshKumar  Neither - 05-08-75. 25-10-2002 - - - - Good * - V/Good V/Good lack o eligibilly cousman
Pandey - } o ) el
4. ShriDevendraSingh  Neither  25-06-75  25-10-2002 - - ' Good Good Cde
/\/\/‘ JJ L—L7
Chairman (Ma] Gén’Knm Roye VSM)
1’@ Feb 2003 -
. e
(W\m
Members 1. (Brig P} Bau'a)
-Brig (Adm)
Y& Feb2003
_/"
2. (Lt Col IM Singh)
sona) =
eb 2003 _
P
Approved/Not ; .
3. Or uri) CMO )
(rep of SC/ST)
i
= ﬂk\_‘bjeb 2003
(GK Duggal )
Lt Gen
Director General Assam Rifles
-]
¢ fed 2003

Annexure-{
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~ Tele No :705075

A/I-A/25/Pari-ll/99 /2 12

Headquarters
IGAR(N).
C/e 99 APO

| ﬂANNf%”’LE%Z

o

Bharat Sarkar

- Government of India
~ Grih Mantralaya
~ Ministry of Hoine Affairs -

Mahanideshalaya Assam Rifles
Directorate General Assam Rifles

Shillong - 793011

| OQJ“‘ 2003

~ APPLICATION FOR REGULARISING THE

APPOINTMENT OF HIND{ OFFICER

Reference your VI.104/EST/2003/1088 dated 16 Jun 2003.

2. It is to inform you that the case of Shri NS Rathore, Hi\ndi Qfﬁfcci'. has been
-considered with due merit. However, since hi¢ has hot fulfilled the requiremient of DPC
for ptomotion to Hindi Officer, he has been teverted back to his ongma] grade afler

temlmatlon of his deputatxon period.

3. You afe requested to apprlsc the officer accordingly.

-Singh )"

Lt Colonel

Staff Officer-1 (A)
For DG Assant Rifles

e L

.
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EDERALS ISTRATIVE TRIBUNAL
AHATI BENCH : AT GUWAHATI

O.A. NO. 154/2003

Shri Narendra Singh Rathore ....Applicant
_VS_

Union of India & others ....Respondents

(A Rejoinder filed by the applicants against the written
statements of the Respondents No. 1 to 4)

The re-joinder of the applicant is as foﬂows:

1. That a copy of the written statements (hereafter referred to as
the “WS”) filed by the respondents No. 1 to 4 has been served on
the applicant. The applicant has gone through the same and

under stood the contents thereof.

K 2. That save and except whatever has been specifically admitted in
this re-joinder, the other statements made in the written
statements filed by the respondents are hereby denied by the
applicant.

3. That with regard to the statements made in para 1 and 2 of the
WS, the applicant begs to offer no comments as they are matters
pertaining to recérd and nothing is admitted which is not
supported by such records.

4. That with regard to the statements made in para 3 of the WS,

the applicant reiterates the statements made in para 4.3 of the
Original Application. The applicant further begs to rely upon the

Advocate
2%/3109
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para 7 of the OM No. AB.14017/71/89/Est (RR) dated
3.10.1989. The applicant further begs to state that the
departmental officers falling under the feeder category who as
per the provisions of the Recruitment Rules are in direct line of
promotion should not be considered for appointment by transfer
on deputation. It is pertinent to mention here that the applicant
was holding the post of Hindi Translator Grade 1 (which is the
feeder grade for the post of Hindi Officer) before his appointment
as Hindi Officer on deputation basis, and he completed 3 years

of regular service as Hindi Officer on deputation.

The applicant further begs to state that the statements made in
by. the respondents are not true and are contrary to the records.
It is stated in the WS that the new Recruitment Rules were
introduced on 8.5.2002 and these set of rules provides for
creation of three new posts of Hindi Officer out of which 67%
shall be filled up by promotion and the rest by deputation. This
clearly indicates that the post in which the applicant was posted
on deputation was purely a promotional post. But the

respondents have interpreted this provision in a contrary way.

The applicant further states that the new Recruitment Rules
provides that the candidates from the feeder grade are not
eligible for appointment on deputation. But the respondents
erroneously put him on deputation instead of promoting him
although he was in the direct line. of promotion being a
candidate from the feeder category. In this respect, the
contention of the applicant is that he had completed more than
2 years of regular service as Hindi Officer on deputation even
after the enforcement of the new recruitment rules and besides
he was duly selected by the UPSC. The applicant here further
reiterates that he submitted several representations to the
respondents for regularization/ absorption/ extension of his
service as Hindi Officer with due recommendation of the
competent authority. But the case of the applicant was not

considered by the respondents assigning the reason that his
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promotion to the aforesaid post has not been recommended by
the Departmental Promotion Committee (hereafter “DPC”) for the
year 2003-2004 due to lack of ACR criteria. Accordingly, he was
reverted back to the parent post of Hindi Translator Grade I after
completion of the deputation period. In this regard, the settled
position of law is that if an officer is working in higher grade, his
ACR is to be upgraded by one grade while comparing his case
with others who are in the feeder grade. In the instant case, the
5 grading of ACR of the DPC of the applicant have been shown
as ‘very good’, ‘very good’, ‘very good’, ‘good’ and ‘average’. As per
the provision of the above ruling, his ACR grading becomes ‘very
good’, ‘very good’, ‘very good’ and ‘very good’ and ‘good’. Hence,
the applicant fulfils the ACR criteria for promotion, as the

grading of ‘good’ is the benchmark for promotion.

That the applicant further begs to state that he has been
awarded the average grading in the ACR in the year 2001-2002.
But this adverse remark has never been communicated by the
respondents and except this he has never been awarded any
such remark in the entire 24 years of his unblemished service
career. In this connection, the settled legal provision is that an
adﬁerse report in the ACR cannot be acted upon to deny the

promotional ‘opportunities unless it is communicated to the

~ person concerned. A grading which is below the benchmarlt

amounts to adverse remark in the ACR and hence, is required to
be communicated to the person concerned for making
improvements by him, otherwise that may adversely affect his
scivice career. The respondents however, did not give any
reasonable opportunity for improvement to the applicant; hence,

natural justice has been denied to him.

That with regard to the statements made in para 4 of the WS,

the applicant begs to offer no comments.

Nerecdra  Ligh Ratfine
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That with regard to the statements made in para S of the WS,
the applicant reiterates the foregoing statements made in para 3

of this rejoinder.

That with regard to the statements made in para 7 and 8 of the
WS, the applicant reiterates the foregoing. statements made
heremabove The apphcant further submits that as mentioned

earlier, it was the error on the part of the respondent authorities

- who posted him on deputation as Hindi Officer and for that fault

of the respondents, the applicant has been deprived of direct
promotion even though he is in the direct line of promotion

being a departmental candidate. Hence, the impugned orders

~are liable to be set aside and quashed and service of the

apphcant be regularized in - the post of Hindi Officer instead of

reversion to Hindi Translator Grade 1.

Nm&&a gmgj}“ %Ye |
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VERIFICATION

I, Sri Narendra Singh Rathore, son of Late Sriram Singh
Rathore, aged about 45 years, permanent resident of Village and
P.0O. Kaila, District- Etah (Bihar), at present working as Hindi
Officer (since reverted) in the Head Quarter, Inspector General,
Assam Rifles (North) C/o. 99 APO, do hereby solemnly affirm
and state that the statements made in the application in para
[ fo A MJ7—are true to my knowledge and belief, those made in
para — —— —~ being matter of records, are true to my
information derived therefrom and the rest are my humble
submission before this Hon’ble Tribunal. I have not suppressed
any material facts.
And 1 sign this verification on this ).7 th day of March, 2004 at
Guwahati.

Deponent



